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6ix months is ordinarily eligible to be-
come temporary, unless he is on a
project.

SHRI K. L. NARASIMHAM: Are you
showing the break fox your adminis-
trative purposes, so that they can be
continued in that form on daily rated
wages?

MR. DEPUTY CHAIRMAN: Ii there is
no break for six months, he becomes
temporary.

SHRI SHAH NAWAZ KHAN: Then he
also referred to the reports of the various
Committees that had been appointed. He
talked about the Uniforms Committee, the
Class IV~ Employees  Promotion
Committee, the One-man Tribunal, and so
on. These reports have been received. The
report of the Uniforms Committee would
have entailed considerable .expenditure if
it was to be implemented in full. This
came at a time when we were trying to
effect every possible economy.
Nevertheless the report has been fully
examined, and I hope in the neaT future
we shall be able to start implementing it.
The same remarks apply to the Class IV
Employees Promotion Committee report.
As the hon. Member knows, to implement
that is a very very big job. There are over
11 lakhs of railway employees, a good
proportion of whom ar, in Class IV. Itis a
very big task; and we have, on the one
side to look to the welfare of our
employees, and on the other side we have
to look also to the financial implications
of implementing these suggestions. But I
can assure my hon. friend that there is
going to be no avoidable delay, and we
shall try and implement whatever is feasi-
ble as early as we can.

With these remarks, I commend my
motion.

MR. DEPUTY CHAIRMAN:
question is:

Th«

"That the Bill to authorise payment
and appropriation of certain
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further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1960-61
for the purposes of Railways, as passed
by the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up the classe by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SHAH NAWAZ KHAN: Sir, I
move:

"That the Bill be returned."

The question xoas put and the motion
was adopted.

THE  APPROPRIATION
(RAILWAYYS) 'NO. 2 BILL, 1961

THE DEPUTY MINISTER oOF RAIL-
WAYS (SHRI S. V. RAMASWAMY): Sir,
I beg to move:

"That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the service of the financial
year 1961-62 for the purposes of
Railways, as passed by the Lok Sabha,
be taken into consideration."

The question was proposed.
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SHRIMATI YASHODA REDDY (Andhra
Pradesh): Sir, when one sees the estimates of
the Railways, one feels that the estimates are
too much in regard to the foreign exchange
component. I should congratulate the Railway
Ministry for having spent less than the esti-
mated amounts. But Sir, efficiency does not
mean more expenditure. You may spend less
and still you may feel very happy about it.
Efficiency does not mean only a measurement
in terms of money. Delays, inefficient
administration , late running of trains, losses,
delay in moving the passenger and goods
traffic, all these contribute to a set-back to
national development as well as efficiency.

Sir, so much has been said about coal and
about the failure of the Railways to transport
coal. Coming from a place with the largest
production of rice, I can say with great
emphasis that in Andhra, for want of wagons,
rice could not be transported from
Vijayawada to the South and to other places,
especially Kerala. Not only rice, but with
regard to articles like jaggery, charcoal, tim-
ber, firewood and other things, there was a
heavy blockade in Andhra as far as the
Railways were concerned.

Sir, while talking about coal, many
honourable Members referred to Bihar and
Bengal. But I would like to mention a word
about the coalmines of the South, especially
the Singareni collieries. For want of wagons
about 7,00,000 tons of coal continued to lie at
the pitheads and all this could not be moved
to the South where there was a great demand
for coal. The coal production in the Singareni
collieries was according to the Plan. It was
not as if the
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3206

In this connection, Sir, I would like to
point out "that when there (was an uproar in
Parliament in February over the shortage of
wagons on the South-Eastern Railway,
instead of trying to solve the problem in a
more practical and in a good way, imme-
diately the Railway Minister said that he had
switched off 150 wagons serving the
Singareni colliery belonging to the Central
Railway to the South-Eastern Railway. This
is not the way. If you want to solve a
problem, it is not by creating another
problem. The hon. Deputy Minister seems to
be doubtful, but I can tell him that about 150
wagons were removed from the Central
Railway, which was catering to the needs of
the Singareni collieries, and were taken to the
Central Railway sector.

Yesterday, the Railway Minister, while
answering one of the questions regarding the
movement of coal, said that it was not always
the Railways' fault. I do agree that it is not
always the Railways' fault. The whole
difficulty is that there is no coordination
between his Ministry and the other Ministries.
He also suggested that they would like to
divert some of the coal to road and water-
ways. I do welcome that suggestion. From
today's papers I And that the World Bank, the
Planning Commission and the Railway
Ministry had a meeting with shipping
companies who are willing to supply 24 more
ships to transport a million odd tons of coal to
the South. In this connection I would suggest
that transport by water costs Rs. 37 more per
ton.

Secondly, the coal supplied through ship,;
is not graded properly, in the sense that it gets
mixed up. When they supply it to industries,
the latter do not get the proper quality and
what they get is not up to the mark. These
things should be taken care of while diverting
more and more coal
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South through waterways.

Sir, I have to say another thing. In the Neogy
Committee it was suggested that the Railways
should consider tlie question of their contri-
bution to the General Revenues- I do not say
that the contribution from the Railways to the
General Revenues is not good. It is quite
welcome, but what I would suggest is that the
Rliaways can ill afford this much. Now that
they have increased their dividend from 4 per
cent to 4* per cent, they are not in a position to
divert to that extent to the General Revenues.
If they have -eased their dividend from 4 per
cent to 4| per cent, it does not mean that the
Railways are prosperous. But what I feel is
that the Railways ivculd do well to think twice
about paying more because they have got any
amount of work to be done in their own
department. The dividend was incerased o, the
understanding that there would be no change
in the rates of freights. But the Railways are
not in a position to increase their freight rates
because they have to face severe competition
from other means of transport. Moreover, an
“crease in the contribution to the General
Revenues may affect national “evelopme'nt.
Therefore, 1 suggest chat they should
reconsider the decision about their
contribution to the General Revenues.

Sir, the Railways are a curious combination
of a commercial concern and a public utility
organ. On the one side they have to spend
more and more on the comforts of the nation
and also contribute more and more to national
development- In this curious combination of
trying to save both these things, they are fail-
ing to a great extent. I am not criticising the
Railways nor do I say that they have not done
much. But what I would like to suggest is that
they should reconsider their decision
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about the contribution to the General

Revenues.

AN HoN. MEMBER: How much would
you suggest?

SHRIMATI YASHODA REDDY; I am not
here to suggest anything. I am just giving a
suggestion. We have got, a very intelligent
Railway Minister with very efficient Deputy
Ministeis and the whole of the Railway Board
at his command. The hon. Member can also
go into that. [ am just making a suggestion. If
it is practicable, you can take it.

Another thing that I would like to say is
about the local problems, that is, about the
formation of a local zone. I have made the
request many times during the last five years. [
know what the reply the hon. Minis-ter.g are
going to give. But I should like to say one
word. The Southern Railway extends over four
States in the South, with a total of 20 per cent
of the whole railway mileage. Our State
Government has also suggested that they
should have a separate zone with Balharsha in
the north, Wadi and Manmad in the west,
Bangalore and Madras in the south and Waltair
in the east- That would make a compact zone.
The Estimates Committee and the Railway
Corruption Enquiry Committee had also
suggested that there should be* more compact
zones. The Southern Railway is running with a
loss presently and the Government should be
prepared to reconsider this suggestion.

One word I would like to say about the
Central employees' strike. The Railway
Minister, answering a question the other day,
said that most of the employee,; were
reinstated but the break would not be counted
in their service. I would like to have a
clarification. Where they are reemployed, the
question does not arise, but if they are
reinstated, then automatically tbe service lost
should be given back to them.
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About accidents, Sir, I want to say a few
words.

SHRI SHAH NAWAZ KHAN: I would like
to clarify the point raised about the answer
that was given in Parliament, In case it is
reinstatement of an employee whose service
had been terminated, normally there is no
break in service. That is the position.
Anybody reinstated has no break in service-
In the case of anybody re-employed there is
break.

SHRIMATI YASHODA REDDY: I thank
you. The hon. Deputy Minister, Shri
Ramaswamy, was not so clear on that point
when he answered that question.

SHRI S. V. RAMASWAMY: I did not deal
with that question. It was my colleague here
who did it.

SHRIMATI YASHODA REDDY: 1
sorry. [ withdraw that remark.

am

SHRI S- V. RAMASWAMY:: The hon. lady
Member puts all the blame at my door.

SHRIMATI YASHODA REDDY: Whoever
the Minister was, he was not that clear on that
day.

On the subject of accidents, I observe that
these accidents occur more near the railway
stations than in other places. I would like to
ask the hon. Minister why this is happen, ing.
Is it due to inexperience? Is it want of training
and understanding of the signals? That matter
should be looked into.

Sir, we find that in today's paper there is
reference to the proposal of linking East and
West Pakistan by rail through Indian territory.
Whatever may be the advantages that we may
be getting as far as the mone. tary point of view
is concerned, and also the extra facilities
between West Bengal and Assam, I feel, at this
political and psychological moment, we should
not have a line through our country connecting
our nation with Pakistan. 1 know there <
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are inter-continental railways and railways
connecting many countries. I do not say that
this is the first time that such a thing is being
proposed. But I would say that at this psycho-
logical moment, it need not be done and it can
be postponed for some time- Anyway this
matter should be given very serious
consideration and they should take the advice
of the States also before doing anything,

I have only one more suggestion to make. I
have not much time left and if I had, I would
have given more suggestions. Talking of new
lines, I have a suggestion to make. Now, a
new line linking Ajmer with Khandwa and
Hindoli has been taken up by the Railways.
Hindoli is 60 miles from Secunderabad and
when so much is said about connecting the
north and the south, I suggest this distance of
60 miles may be covered by rail and Hindoli
and Secunderabad may be connected and thus
Secunderabad may be directly connected with
Ajmer. This will not cost much and it will
greatly facilitate the people, especially
Muslims in going from Secunderabad and
Hyderabad to Ajmer.

Thank you, Sir.

DRr. H. N. KUNZRU (Uttar Pra. desh): Mr.
Vice-Chairman, the Railway Minister, during
the debate on the Railway Budget
controverted some of the statements that I
made with regard to the financial position of
the Railways and their operations. I dD not
want to go into those questions at this time,
because that would take up too much of my
time and I would not be able to put forward
the points to which I should like to draw the
attention of both the Government and of the
House. But I should like to say this, that I do
not resile from what I said on that occasion. If
I had the time, I would show that the account
that I had given of the financial position of the
Railways and their operational efficiency was
perfectly justifiable. 1 will, however, limit
myself to saying that the Railway Minister in
defence
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[Dr. H. N. Kunzru.] of the Railways and
perhaps himself, referred repeatedly to the
increase in the ton-miles in 1959-60 as
compared to 1958-59, and I referred to that
fact myself. But our satisfaction over any one
index, however important it may be, should
that make us forget the importance of other
factors? Should we, because of the improve-
ments made in one important matter, neglect
to make further improvements in other matters
so that the overall operational efficiency of the
Railways might be increased? I shall deal with
this matter in a little more detail in a minute or
two.

Here 1 should only like to say that what I
said during the debate on the Railway Budget
with regard to the indices mentioned by the
Railway Minister in his Budget Speech is
borne out by the figures given in the Railway
Administration Reports.

Tbe first new point that I should like to
discuss today is the work-load on different
railway zones. In response to my repeated
requests that the Efficiency Bureau should
study again the work-load in the different
'ones and compare it with the work-load in
1952-53 for which figures wer& given some
years back, I am glad to say that this enquiry
has at last been made. I have been supplied
with a copy of the report of the Efficiency
Bureau, together with a note by the Financial
Commissioner. It appears from this study that
the work-load on several railways has
increased considerably. I cannot go into all the
figures here, but I shall mention the increase
in two or three zones. In the Central Railways,
the work-load index in 1559-60 is 184 as
compared to the optimum work-load indices
in accordance with the 1954 study. It was
based on the figures relating to the year 1952-
53. That is to say there has been an excess
over the optimum, of about 47 per cent. This
optimum figure relates to thg maximum work-
load that a division in a divisional railway can
bear.
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Take again th, South-eastern Railway.  No.
I will not take thatRailway. I will take
the case of the Northern Railway. Here
again the work-load has increased from 125
to 184, or by 47 per cent. In the
Southern  Railway, it hag increased from
125 to 192, thatis, by 54 per cent. In the
Eastern Railway, it has increased from 125 to
160, that is, by 32 per cent. In the note that
the Financial Commissioner sent me
explaining the significance of 'this study, he
says that the present work-loads as assessed by
the Efficiency Bureau range round about 160
and hence even without taking into account the
other alleviating factors, noe of the Railway
Zones can be said to have an unreasonably
heavy figure of work-load. Now, Sir,I  do>
not understand this observation.  Perhaps the
spokesman of the Government will enable me
to understand what is meant by
"unreasonably high figure of workload". If
an increase  from. 125 to 184 is not high,
then what is high? What is the increase that
would be regarded as high by the Railway
Board and the Railway Minister? This note
goes on to say that in order to provide for the
increasing supervision necessary, there has
been an increase in the staff and a much
higher rate of increase in regard to gazetted
officers. Increased delegation of powers to
lower levels  which is being made-
progressively and the divisional pattern of
organisation have greatly helped to reduce the
workload in the headquarters of the
Railway Administrations. The Study gives
some-details of the increase in the staff and
mentions several alleviating  factors one of
which is the improvement regarding the
percentage of over-aged stock on the different
Railways. I shall take up these points one
by one.

Let us take, Sir, the increased delegation of
powers to lower levels. While the Study and
the Financial Commissioner claim that there
has been a great deal of decentralisation, that
is, delegation of power, the interim report of
the Neogy Committee-on Transport Policy
and Co-ordination has made some
observations ~ which-
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do not bear out what has been said in th,
Study and in the note of the Financial
Commissioner. | want to draw th, attention
of the House to what has been said in this
interim report because it is signed by a
Member of the Railway Board. This is, Sir,
what the Neogy Committee have said on this
point:

"In the context of the heavy burden placed
on the Indian Railways under the Five
Year Plans  which obviously is bound to
increase enormously in future Plans and
having regard to the  considerations
relating to competition from road trans-
port in the years to come, it seems to us
that there are two questions which need to
be seriously considered, firstly,
whether the existing zonal distribution of
the Railways is conducive to its working
as a commercial enterprise, and secondly,
as stated earlier, what should be the
delegation of authority at various levels in
the Railway Administration. In
connection  with  the latter question, it
needs to be emphasised that what is
important is the effectiveness of such a
delegation in practice and the freedom at
all levels to exercise the delegated
authority.  There is at present no clear
dividing line between the
responsibility of the Minister for
Railways and those of the central
administrative auth6rity , namely, the
Railway Board. As far as the General
Managers oi the zonal Railways are
concerned, they cannot be considered as
counterparts of the large industrial
undertakings enjoying considerable
degree of freedom or for that matter, as
agents of the area boards of the British
Railways. The General Managers are

essentially  administrative agents
responsible for operation of the zonal
Railways according to the policy and

intentions of the administration at the
Centre."

I should like to know. Sir, as to what
Government has to say on this point. There
is obviously a difference of opinion between
what the Efficiency Bureau and the
Financial ~Commis-

sioner say and what the Neogy Committee
have said. How does the Government reconcile
the difference? It seem, to me that the Neogy
Committee have found that although there
might have been some delegation of powers, it
is not enough, and that the fact that there is no
clear line dividing the responsibility of the
Minister from that of the Railway Board
affects the work of the Railways at the lower
levels also. How can you give more powers to
the General Managers when you do not know
what powers are possessed by the Railway
Board itself? Again, Sir, I should like the
House to realise that w, have the Third Five
Year Plan before us. Granting for a moment
that the Financial Commissioner is correct in
saying that there has been no marked increase
in the workload in any of the Railways, what
will happen in the Third Five Year Plan? It is
expected that the traffic to be carried by the
Railways, in million tons, will go up by about
50 per cent., during the Third Five Year Plan.
Now, you have to think, therefore, not merely
of the existing workload but of the increase
that will take place in it during the next five
years. Are you giving sufficient thought to it?
Is the pattern of organisation adopted by you
adequate to enable the Railways to bear the
impact of the increase that will take place in
traffic during the next five years?

The next point that I should like to deal with
is the speed of goods trains. I do not want to
repeat what I said during the Railway Budget
debate on this point but I want to deal with
two factors which have an important bearing
on this question. I have been supplied by the
Railway Board with another Efficiency
Bureau Study entitled "Impact of line
capacity, pooling of engines, yard remodelling
works and other factors". Now, this is what
the Study has to say on marshalling yards. It
gives a statement regarding the remodelling in
the Railway yards since 1952-53 and it says:

"From the statement referred to in
paragraph 19 above, it would be
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[Dr. H. N. Kunzru] very clearly seen that
the increase in traffic between 1952-53 to
1955-56, and particularly from 1955-56 to
1959-60 was very marked and that this
increase in traffic was handled without any
large scale remodelling in these yards till
1959-60 with a few exceptions in 1955-56".

Now, Sir, the remodelling of marshalling
yards has been discussed several times in this
House. It is referred to in every Railway
Administration Report and 1 was therefore
startled to find that according to the study
brought out by the Efficiency Bureau no large-
scale remodelling has taken place in the
marshalling yards virtually till 1959-60. Was
it not the duty of the Government when we
discussed this point to tell us that marshalling
yards were being improved only to a very
limited extent? But we were never supplied
with that information. The Government went
on taking to itself the credit for its desire to
improve the marshalling yards continuously. It
left us to imagine that this work had been
tackled vigorously on an adequate scale by the
Railway Ministry or by the Railway Board
and yet now we find that very little had been
don, in the matter till 1959-60. I should like to
have some satisfactory explanation on this
point. We know, Sir, what an important part
the yards and the pooling of engines play in
improving the speed of goods trains. How it is
that till 1959-60 no major effort had been
made to improve the marshalling yards? We
were not informed of it by them. It is only
accidentally that I came to know from the
study that I have referred to what the policy of
the Government was for many years in regard
to these yards.

Now, Sir, I shall take up the question of the
pooling of engines. It appears from the study
that an improvement can take place both with
the introduction of crack trains and by
extending the engine runs but 'the maximum
benefit—and these are the words of the
study—with regard to the speed of goods
trains is obtained when

[ RAJYA SABHA ]

No. 2 Bill, 1961 3216

the train run is completed with a single set of
train crew within the maximum hours of duty
at a stretch prescribed to them under the hours
of employment regulations. Therefore both
while framing the time table as well as in
controlling the trains in actual working
precedence is required to be given to such
trains over others as otherwise the duty hours
of the first set of running staff may get com-
pleted and it may become necessary to arrange
relief to them thus nullifying the favourable
effect. This means that extended engine runs
by themselves are not of any use or of much
use in improving the speed of goods trains. It
is only when the same crew is made to work
up to the maximum hours permissible at the
present time that the benefit of extended runs
can be achieved and indeed it has been said
very explicitly in the study that where there is
an intermediate terminal station the delay
consequent on the change of crew and the
watering of the engine may nullify the benefit
of extended engine runs. In the example given
in the study there was a delay to 2i hours. I
was shocked when I read this and I made
enquiries with the Railway Board on this
point. I asked whether really for change of
crew and for watering a locomotive as long a
period as 2| hours was required. I was told that
the engines had to be cooled also. Even so, is
really a detention of 2i hours necessary? 1 was
further told that at the terminal stations
mentioned in the study" improved
arrangements had been brought into operation
which did away the need for such long stops. I
am very glad to hear this but what I want to
point out is this. I gathered from the Railway
Board that it is not in all cases that a long
detention of 2i hours takes place. It takes place
only in some cases and there too it i not
necessary that it may continue for a long time.
In other words, the question of extended runs
not merely in the modified sense in which it is
regarded as useful by the study but also in a
more general sense can be beneficial in
connection with the improvement of the
speed of goods trains.
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There is only one more fact with regard to
this point to which I should like to draw the
attention of the House. A study has been
made by the Efficiency Bureau of the speed
of metre gauge goods trains and a num. ber of
recommendations has been made. And it,has
been said that their importance is recognised
but the study goes on to observe:

"All the same if the recommendations
listed below, a majority of which are
already being acted upon to varying
extents, are followed as vigorously as they
are required to be on all The Divisions,
Districts, etc. there is bound to be a further
improvement in the speeds of goods trains
on the metre gauge system."

Now, the Efficiency Bureau which has made
this study with regard to the speed of goods
trains in 1958-59 and 1959-60 knows very
well what factors depress the speed of goods
train and what factors improve it. And yet it
says that even in the present conditions if the
recommendations that have been made are
carried out as vigorously as they should be, a
further improvement in the speed of goods
trains can be made. | want to emphasize this
matter because we are repeatedly told here by
the Railway Minister that the increase in the
density of traffic— various engineering works
that are undertaken on the lines and so on—
prevents the authorities from doing much to
increase the speed of goods trains. I draw their
attention forcefully to what the Efficiency
Bureau has said and to really do the utmost
they can to improve the speed, because our
ability to carry the traffic in the next Five
Year Plans will depend not merely on the
amount of new rolling stock that we may get
but also on the speed of our goods trains. The
Neogy Committee, to which I have already
referred, have said that the estimate of
increase in traffic made by the railway
authorities is an under-estimate, because it
does not include increase in traffic that will be
brought about by the Bokaro steel
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plant. It says that the new traffic will be not
235 million tons, but 2435 million tons. It
further says that tlie increase in traffic
brought about by the increase in the
production of steel, coal and cement will not
be proportionate to the increase in
production. It will be more because these
things will have to be carried to the stockists,
then to the wholesalers, then to the retailers
and so on. Obviously it seems to me,
therefore, that the increase in traffic may be
even more than that pointed out by the Neogy
Comm ttee. Consequently, it is of the utmost
importance that much more attention should
be paid to the pooling of engines,
remodelling of the marshalling yards and to
an improvement in the speed of goods trains
than has been given, unfortunately, so far by
the railway authorities.

Perhaps there are only one or two points
which I want to deal with and which I shall do
so very briefly. Recently there has been an
increase in outstanding registrations. There
was a time when these registrations, that is,
the public demand for wagons was going
down. Their number increased in 1960, as
compared to 1959. While on the 31st March,
1959, the outstanding registrations on the B.G.
amounted to about a little over 32,000, on the
31st March, 1960 they amounted to a little
over 47,000. The number has risen further.
The last month for which I have figures is
November, 1960. These figures have been
taken from the interim report of the Neogy
Committee. It seems from this that the figure
has gone up to 52,200. Now, why is this so?
Whenever there was an increase in the number
of outstanding registrations, it was said that
the number of wagons with the Railway Board
was not adequate, that various factors
prevented the quick despatch of traffic, and so
on. But this time a "new argument has been
made by the Railway Minister. He said to us
during the Railway Budget debate, when his
attention was drawn to the failure of the
Railways to move all the traffic
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pr. H. N. Kunzru.J that was offering,
specially in regard to coal and steel and
which was causing a great deal of]
inconvenience to the smaller places, that
the Railways had planned to carry only a
certain amount of traffic, not all the
traffic that might be offering. Well,
when the railway authorities made an esti-
mate of the traffic that  they would have
to carry, did they feel at  that time that
there would be so much difficulty in
carrying steel and coal to the proper
places? Or, do they find only now
that their estimate was an under-estimate?
It seems to me that whether they made a
mistake in estimating th, amount by which
tbe traffic would increase or whether they
failed to do anything,  the responsibility
is theirs.  They cannot say that, having
moved all the traffic which the Planning
Commission wanted them to do, their
responsibility ceases. We know that
the number of  wagons falls short of]
that ordered by  about 8,000. This was
stated in the Railway Minister's Budget
Speech. But the extent of]
inconvenience caused to the public and to
industries seems to me to be much more
than what can be caused by a deficiency
of 8,000 in the wagon stock.

Lastly, I want to refer to the question
of catering. The Government prides itself
and the Government claims that by
having introduced departmental catering
it has improved the quality of the food
and of service to the passengers. How has
it done so? I am not quite sure that the
quality of the food supplied now to the
passengers is very good.

SHRI N. R. MALKANI (Nominated):
It has deteriorated.

DR. H. N. KUNZRU": T agree with this
observation and for my part I am in
agreement with him. I shall state that I
hardly ever go to a dining-car or send for
food from there. I often go without food
in the evening, rather than order food
from these dining-cars.
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SHRIN. R. MALKANI: So dol.

Dr. H. N. KUNZRU: I admit, however,
that at some stations, for instance,
Itarsi railway station, the service and the
quality of food have improved. But ithe
charge for it too has gone up, particularly
for the food supplied to third class
passengers. Now, how can you say that
departmental catering has brought in no
heavy loss to the Railways, when you have
increased the charge to the poor third
class passenger substantially? The
Railway Minister says that the loss to the
Railways is of the order of Rs. 4 lakhs
only. But I believe that  the Estimates
Committee has said that it is of the order
of Rs. 18 lakhs. Wahatever it be, I lay no
stress on the exact amount of loss suffered
by the Railways, but on the quality of
food supplied and the increase in the

price that the third class passengers have
to pay. [ am familiar with one  or two
stations, for instance, Tundla railway
station. Now, I do not think I can say

that as a result  of departmental catering
things have improved. On the contrary
I meet railway travellers and'users who
say that in spite of the higher payment that
they have to make, the quality  of food
is slightly worse than it was.  These are
the points that I wanted 2 P.M. to draw
the attention of the Government to, but
before 1 sit down I should like them to
answer a question that I put to them during
the Railway Budget debate which they did
not answer. [ asked them whether orders
had been passed on  the report of Shri
Ranjit Singh on the feasibility or
desirability of converting the metre gauge

into broad gauge, etc. That report
contains  very important
recommendations. But I cannot find out

from the railway reports what action has
been taken on those recommendations.
I hope, therefore, that before this debate
ends, Government will have the courtesy
to tell me what they have done with regard
to this report.  If they have not  dealt
with all the  recommendations, let
them tell us which recommendations
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they have dealt with. When the report of the
Railway Enquiry Committee, 1948, was
considered by Government, Government was
not able to deal with all th, recommendations
immediately. They dealt with them .gradually,
but as soo, as they arrived at decisions on
certain recommendations, they supplied
copies of their *decisions to those Members of
the House who were interested in the matter,
and they also placed them in the Library of the
House. I ask the Railway authorities to do the

same thing in connection with the
recommendations of the Ranjit Singh
Committee.

SHRI N. SRI RAMA REDDY <Mysore):
Mr. Vice-Chairman, it is a matter for
gratification that the Railways have done
fairly well during the First and Second Plans.
The volume of the goods traffic as well as of
the passenger traffic has been continuously
rising from year to year. All the same the
demands made on railways were fulfilled
fairly satisfactorily. The ton miles with regard
to goods traffic have been doubled since 1950,
and the passenger miles have increased from
41 million miles to 46 million miles in the
same period. This has happened in spite of the
floods which have hampered our traffic very
much last year and also the strikes which have
occurred last year. In consequence of this
increase in goods traffic and passenger traffic
the gross traffic receipts have also been
increasing from about Rs. 263 crores in 1950-
51 to Rs. 420 crores in 1959-60. The current
year's performance also has shown a
considerable increase in the volume of traffic
carried by Railways and in gross receipts also.
In consequence thereof the Railways deserve
our hearty congratulations.

A perusal of the demands made for 1961-62
indicates an increase of Rs. 5-57 crores over
the current year's estimate. The bulk of the
increase out of this Rs. 5-57 crores pertains to
repairs and maintenance which inter alia
covers the increased provision required under
rolling stock, etc. There are increases under
items 7, 8, 9 and
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10 arising out of increased cost of fuel,
stationery, increased staff, eta These increases
are warranted by the prevailing circumstances
of higher rates and increased volume of traffic
to be carried by the railways in the year 1961-
62.

Sir, I find from the Appropriation Bill that
a sum of Rs. 61 crores has been set apart for
construction of new railway lines.

[MR. DEPUTY CHAIRMAN in the Chair]

I find from the details given that extra
weightage is given to Northern India as
compared to Southern India. Please permit me
to say, Sir, that I am not viewing this aspect in
any parochial spirit, but there has been a large
volume of opinion in this House and in the
country that South India has been neglected in
the matter of construction of new lines.
Speaking of Mysore, it is said that Hassan-
Manga-lore line has been surveyed and has
been kept in pendency for about fifteen years.
The same is the case with regard to
Satyamangalam-Chamrajnagar line. The same
is also the case with regard to Salem-
Bangalore line. These three lines are of the
greatest importance viewed from any point of
view, whether it is viewed from the
commercial point of view or from the
convenience point of view or from any point
of view. Specially the Salem-Bangalore line is
of the greatest importance in view of the
Neiveli Lignite Project which is now taking a
big shape. I was told that this has been
surveyed too. But we do not see any mention
made of these lines in the Budget papers that
have been given to us. This matter was being
pressed by-the public on the Governments
concerned for a very long time, and still no
thought has been given to it. I want the
Railway Minister to kindly consider it and
give a categorical assurance in this House that
one of these lines, if not all the three lines,
will be taken up during the Third Plan.

Sir, Dr. Kunzru of course was referring to a
very important point, and
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[Shri N. Sri Rama Reddy.] that is of
conversion of metre gauge lines into broad
gauge lines, I have collected information here,
and I suppose it will be very interesting to
know what it will mean ultimately to the
economy of our country, to the efficiency of
the railways, if metre gauge lines could be
converted into broad gauge lines. It is said that
for every Rs. IOO earned in metre gauge line
we have to spend Rs. 102 "3, thereby
incurring a loss of Rs. 2-3 for every Rs. I0O
earned. This is so far as metre gauge lines are
concerned. On the other hand, on broad gauge
lines for every Rs. IOO earned Rs. 79 is spent,
thereby making a profit of Rs. 21. Thus there
is a vast potential for increasing not only the
efficiency of our railways but also for earning
more money. This extra Rs. 21 of profit that
can be got through the conversion of metre
gauge lines into broad gauge lines could be
capitalised and over a number of years we are
sure to profit by this very greatly. I do not
know why this is not being attempted to be
done. We have not been told anything about it.
I agree with my learned friend, Dr. Kunzru,
that this point should have agitated the minds
of the Railway Ministry, and I do not knowc
why this has not been attempted at all. It
results in more load being carried and more
speed also, and more than that it is better to
have one railway gauge for the whole country.
Why should we have so many gauge lines? Is
not standardization of gauge going to do a lot
of good to us? One line is of metre gauge,
another line is of narrow gauge. It is better
that we do away with all these different
gauges and have one single gauge. Moreover,
I am told that in the North Eastern Railway for
every one hundred rupees earned on the metre
gauge line, you are spending one hundred and
ten rupees, and this is a great drain. I think it
is time that we make efforts to convert all
these metre gauge lines into broad gauge lines.
This point should be noted.

At this stage, I would like to ir-rite ihe
attention of the Railway Minister
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to the fact that all these lapses or some of
them—however trivial they may look—point
to one important fact that there seems to be a
necessity for a Parliamentary Committee to
suggest ways and means of implementing
some of these things. I, therefore, make bold
to advise the Railway Minister to set up a high
power Committee to go into matters of this
kind and take advice from it from time to.
time.

With regard to operational efficiency,. of
course, our learned colleague, Dr. Kunzru,
was speaking of efficiency in terms of the
speed of goods trains, etc. But now 1 want to
know if it is not possible to increase efticiency
by commercial operations. I do not know if
any research body has been set up. to find out
the possibility of increasing efficiency and
saving wastage. If we can save wastage, that
would go a long way. I am told that in certain
foreign railways the research bodies-set up for
these commercial operations: have been doing
a lot of good work and having been giving a
number of good suggestions to the operators
in the matter of these commercial operations,
and I would very strongly recommend that a
research body of this kind should be set up.
(Time bell' rings). T have not finished
anything-, Sir.

MR. DEPUTY CHAIRMAN: There are
twelve speakers and the time is limited. So,
each will take ten minutes.

SHRI N. SRI RAMA REDDY: Kindly give
me a few minutes.

SHRI N. M. LING AM (Madras): He has
hardly begun.

SHRI N. SRI RAMA REDDY: With regard
to the electrification of railway tracks, I have
got to make a few suggestions. It has been
said that 1,440 miles or so were planned to be
electrified but hardly 500 miles have been
accomplished so far. This means that there
has been a lot of shortfall in this sphere. I do
not know why it is so and the =~ Railway
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Minister has no explanation to offer. I find
that no explanation has been given and il any
explanation is given, we shall be very happy. I
am also told that you have purchased one
hundred to one hundred and twenty electric
locomotives which are lying idle. These
locomotives would release one hundred and
fifty steam locomotives which would improve
efficiency very much indeed. But I do not
know why this has not been done.

With regard to doubling of tracks, 1,600
miles were proposed to be done, but hardly
800 miles have been done, and I do not know
why.

Coming nearer home I want to say something
about Bangalore. I think the railways have
given the assurance that the City Railway
Station in Bangalore is going to be improved. It
' is time they did it. Bangalore City is an
important city. The City Railway Station was
built probably centuries ago and nothing has
been done to improve it. As I travel along from
Bangalore to Delhi, I see that every other station
has been attempted to be improved, but
Bangalore City Station has not been dealt with,
The Railway Minister has no plans to improve
Bangalore City and Cantonment Stations. He
may kindly take note of this and also another
thing. In Bangalore City, there are seven level
crossings and we have been agitating that
overbridges must be constructed. The railway
line runs right across the middle of the City.

SHRI S. V. RAMASWAMY: There are
underbridges also there.

SHRI N. SRI RAMA REDDY: There are
only one or two of them as against seven level
crossings. Therefore, I invite the attention of
the Railway Minister to take up the work.

Sir, you are talking of labour welfare. In
Bangalore City, in firemen's quarters there are
44 houses, but there is no lighting, there are
no lat-
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rines, there are no street lights and there is no
water. Are these the amenities that you
provide? In the A.T.F. Colony, there are 50
houses but no amenities are there. When I
visited these colonies, they told me, especially
the womenfolk told me with tears in their
eyes, that they were undergoing great
hardships. They are living in the middle of the
city and still this is the case. The same is the
case, in regard to the B.G. Colony where there
are 127 houses. There is also no lighting, there
are no street lights, there is no water. There is
a school where there are 150 boys and girls
but there is only one teacher. How is he going
to teach all of them? All these things are
happening. Are these the amenities that you
are providing at Bangalore? -

Thank you very much for  giving m,
this opportunity.
MR. DEPUTY CHAIRMAN: Dr.

Subba.Rao Please take ten minutes.

Dr. A. SUBBA RAO
minutes for our group?

(Kerala) : Ten

Mr. DEPUTY CHAIRMAN: There are
twelve speakers. I have to call "the Minister at
5 p.M. We have to finish this Bill and also the
Orissa Appropriation Bill. And we may have
to sit till six o'clock. The House will have to
be prepared for that.

SHrRI K. L. NARASIMHAM (Andhra
Pradesh) We have to be given time
proportionately.

Dr. A. SUBBA RAO: We were given to
understand that we would be given at least
twenty-five minutes.

MR. DEPUTY CHAIRMAN : Please finish
the speech as soon as possible.

DRr. A. SUBBA RAO : Thank you for the
time given to me.

MR.DEPUTY CHAIRMAN : Youl
may take two or three minutes more.
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Dr. A. SUBBA RAO: Sir, when we
took up this Budget and this Appro-
priation Bill, we from the South—
from the States of Madras, Kerala,
Mysore and Andhra Pradesh—expected a
better deal from the  Railway Ministry
than in the Second Five Year Plan. So the
first item that I  looked into  was the
construction of  new lines and to my
surprise and dismay, I found that the
same process or history was being
repeated in the first year of the Third Five
Year Plan. We were told that for the
proper development of industries, the
main- basic thing is the development of
proper communications, it should be
taken up by the Government. You know
that the part that I am coming from is in-
dustrially backward and so economically
poor. So we expected that at least in
the Third Five Year Plan, the Ministry
would give us a fair deal. In spite of
repeated requests from the Government
of Kerala and also from the
Government of Mysore, I am pained
to see that not one single new
construction of line has been included in
the first year of the Third Plan. Nor even
is there an attempt to include it in the next
year also because I find that even in the
Grants  for Surveys not a single  pie
has been allotted for that. Now, the
Government of Kerala have been
repeatedly . . .

SHRIS. V. RAMASWAMY : What
about the Cochin-Ernakulam line?

DH. A. SUBBA RAO : Cochin-Erna-
kulam line? Was it included in  the
Second Plan ? It was started in  the First
Plan period and completed in ihe Second
Plan. Now, the Government of Kerala
had requested the construction of
Tellicherry-Mercara-Mysore line and the
extension of the lin, from  Trivandrum
to Cape Comorin and also the
connection of Ernakulam with Quilon via
Alleppey which is a very important
industrial centre. I know, Sir, th,
difficulty of including all the lines. After
all we have to find the resources but then,
Sir, if some provision to start at least one
of the lines requested by a parti-

cular  State  Government—a State
which is industrially backward—which
strives to  better itself, had been
made, I could have wunderstood it. I
could have understood it if they had I
included at least one line.  But I do not
find anything. All the more surpri-! sing it
is for me to find that the Hassan-
Mangalore railway line has not been
included, nor has any sum been set apart
for even a survey— engineering survey
or something of that sort—I do not know
the technical term for it. You know, Sir,
that whenever we had raised this question
of the Hassan-Mangalore railway line in
this House and in the other House we were
told that it would be taken up. It is a long-
standing demand, and this has been
repeatedly  coming  before Parliament,
before this House even before I came to
this House. And we were told just before
the last General Elections that this would be
included in the Second Five Year Plan.
As a matter of fact it was part of the elec-
tion manifesto of Mr. Malliah. It was
included in his election propaganda and
we were told, rather assured, that if he got
elected, we would get the Hassan-
Mangalore railway line. And he got
elected. We  were hoping that having
elected a Congressman we would get the
line. But unfortunately * m

MR. DEPUTY CHAIRMAN: You
did not vote for him, I think.

DRrR. A. SUBBA RAO : Not in' the
Second Five Year Plan, nor even in the
Third Five Year Plan— in the first year of
the Third Five Year Plan—do we find this
line. Last time, when I raised the question,
we were told that this would b, taken up
after the Mangalore port was converted
into an all-weather port. I want to bring to
the notice of the Deputy Minister that last
week, in the Mysore Assembly, the Chief
Minister of Mysore, Mr. Jatti, had
categorically stated that the conversion of
this Mangalore port into an all-weather
port had been included in the Third Five
Year Plan. So now can I be at least
assured that
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this line would be taken up immediately? Will
the Ministry come forward, as they have come
with Supplementary Demands for Grants for
the construction of new railway lines, and say
that at least by the end of this year this
Mangalore-Hassan railway line will be taken
up? This is absolutely important not only for
the development of that backward area but
also for the country to earn foreign exchange,
because iron ore is found there, very near
Mangalore, and for. the export of iron ore
which we are committed to, this line is
absolutely essential? It is really regrettable
that this has not been included in the first
year's Budget of the Third Plan period, and the
bona fides of the Ministry that they are not
neglecting the South and they are not
neglecting the backward regions will be
proved only if they come out with a proposal
to include this line.

Now, Sir, I come to self-sufficiency in
carriages, in rolling stock and other things.
With regard to carriages we are told by the
Ministry : "Oh, yes, we are self-sufficient. We
even expect to export certain carriages." But
what is it that we find in our practical
experience? I do not want to go into those
figures. There is the common experience of
those who travel in the trains there, especially
in the west coast region. You know, Sir, that in
our area we have practically for four months
the. rainy season. I request the Deputy Rail-
way Minister, who is present here, to travel in
the third class in the rainy season in that area
and see the condition of the carriages. We are
supposed to be self-sufficient in carriages. To
meet the requirement of extra carriages we
suggested the starting of some coach factories
at Trivandrum and other places. To this we
were told: "We are very soon going to be self-
sufficient in carriages. We expect even to
export them. That is why we do not want that
workshops should b, started at Trivandrum.
We are having the Perambur Coach Factory
where we are having only two shifts now.
There is the possi-
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bility of having a third shift there. We are
having the Hindustan Aircraft Limited, where
we are increasing our capacity to construct
these coaches and other things." Now, if the
possibility of constructing the extra carriages
is there and if we are not self-sufficient in
them, then it is all the more necessary that we
should have a third shift in the Perambur
Coach Factory and attain self-sufficiency in
them as early as possible. I am just bringing to
the notice of the Deputy Minister the
magnitude of the overcrowding and the over-
aged carriages that are put on the west coast
line. You know, Sir, that for nearly three
months in the year we have torrential rains,
and it is a pity to see the people travelling in
the third class with their umbrellas open
inside the carriage.

Again we have been demanding that there
must be more trains from Kasargod to
Mangalore. The timing of the trains is very
peculiar. There are a number of people who
are going to attend their offices at Mangalore,
people going to Mangalore for trade and other
purposes, and you must see the sight of the
morning train which leaves Cannanore at 4
hrs. and reaches Mangalore at 9'30 hrs. When
we ask that at least one more carriage be
attached to the train, they say that they are
short of carriages, or say that the locomotive
cannot pull a longer train, even if one more
carriage is attached. A previous Member of
this House, Mr. B. Shiva Rao, gave a state-
ment in a language paper there that the diesel
cars which the Ministry was purchasing would
be at our disposal, I mean, would run between
Kasargod and Mangalore as rail coaches. So
we were hoping that the traffic congestion on
our line would be at least temporarily relieved.
But we find that even today it is in the same
state of affairs.

In the matter of wagons the previous
speaker, Shrimati Yashoda Reddy, spoke of
the difficult situation prevailing there due to
shortage of wagons. I want to bring to the
noticj of the Minister how it is very difficult
for even the necessities of life, like
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[Dr. A. Subba Rao.] foodstuffs and other
rations, to be carried from Tellicherry to
Mangalore. There were so many ration shop
owners who had booked their rice from
Tellicherry from the Central godown. They
had to keep their rice there for at least 15 days
last year and due to the monsoon they had to
lose heavily because of the damage. So, the
wagon situation has to be improved.

Coming to renewal of tracks, I do not know
the exact situation now, but at least I was told
that they were going to speed up the trains
with special reference to the west coast trains.
Now, up to Shornur heavy engines are
attached" and later on lighter engines are
attached to trains. But I am told that even with
these lighter engines it is very dangerous to
exceed a certain speed limit. For example, the
rails which were laid on the Hosdurg-
Mangalore section have not been replaced yet.
Those are the rails which were laid at the time
of the extension of this track from Can-nanore
so many years back. Last year also there was
a very serious accident between Manjeshwar
and Mangalore and I wa, told that one of the
causes of this accident might be that these
rails were over-aged. So, the need for the
renewal of these rails and the tracks wherever
it is necessary, is absolutely necessary.

Now, with regard to the reconstruction of
even old bridges, there is one bridge which is
being reconstructed no doubt, but the
allocation in this year's Budget is so very in-
adequate that its completion may take two or
three years. Now, the Pysa-vati bridge on the
Calicut-Mangalore section is proposed to be
rebuilt. It says : —

"The bridge is also proposed to be rebuilt
with 24 spans of 47-6", with the
introduction of intermediate piers, as
regirdering with smaller spans is found
easier. The work i estimated to cost Rs.
14*87 lakhs, of which a sum of
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Rs. 6.89 lakhs is expected to be spent up to
the end of 1960-61 and a sum of Rs. 3
lakhs is being provided in 1961-62."

3232.

I do not know why only this meagre amount
of Rs. 3 lakh has been allocated for this year.
As a matter of fact, the way they are working,
I am sure it would have been possible to-
complete the construction by the end of this
year itself.

SHRI S. V. RAMASWAMY : It is a very
big bridge.

DRr. A. SUBBA RAO: 1 know it is a very
big bridge but they are proceeding very fast
with the work. I am sure with proper
allocation they could have finished that bridge
much earlier. Now, this is the way the
Railway Ministry is dealing especially with
the Southern region, more particularly with
regard to the west-coast line.

Then, Sir, I should lik, to bring to the notice
of the Railway Minister certain facts with
regard to their staff. I was told that the
Assistant Surgeons employed in their Medical
Department are even now recruited as only
non-gazetted officers, while in many other
States the degree-holders are recruited as
gazetted officers. Sir, the difficulty of these
doctors is that at least in State service they are
allowed private practice. Of course, private
practice is also allowed here but they have
certain limitations. Therefore, their status
must be improved, that is, they must be
upgraded to gazetted ranks and a non-
practising allowance must be paid to them and
they should not be allowed to practise. I hop,
the Minister will take this into consideration.
This has been their longstanding grievance.
There is no justification for not upgrading
them into gazetted ranks.

Again, Sir, when you look into the staff
position, many of the lower-grade staff of
class III and class IV are, even after so many
years of service, classified as temporary. This
practice of keeping them always as temporary
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is not conductive to the smooth running of the
Railways. So, I hope that they will be made
permanent at an early date.

With regard to accidents, Sir, we had a
Question and Answer the other day in this
House in respect of the said demise of Mr.
Rama Rao. According to a local newspaper
report, Mr. Rama Rao was breathing when the
Janata train picked him up and he was also
breathing when he arrived at the particular
station—I forget the name.

SHRIS. V. RAMASWAMY : Behea.

DRr. A. SUBBA RAO: There was delay in
the doctor attending on the patient. Here is a
newspaper report regarding that accident. All
the relatives of Mr. Rama Rao are really very
anxious and very sorry at the way the
question has been replied to here. The reply
gives a vague impression as if Mr. Rama Rao
committed suicide.

MR. DEPUTY CHAIRMAN: Or, it may be
an accident.

Dr. A. SUBBA RAO: Whatever it is.
There are certain reports in the newspapers
which say that everything was not all right.

As regards the blanking off of alarm-chains,
we can never understand the logic of that
proposition. Sir, we know that only recently
we have increased the fine from Rs. 50 to Rs.
250. We have strengthened our Railway
Protection Force as wel] and if :'s necessary
that we try to actually apprehend the cu'prits
who illegally pull the chain.

SHRI S. V. RAMASWAMY: The civic
sense has not increased with our public.

SHRI K. L. NARASIMHAM: You are
responsible for the tragic death of Mr. Rama
Rao and you are trying to justify it by your
statements.
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DRr. A. SUBBA RAO: Even if we do not
have the civic sense among the masses we
cannot allow such accidents to happen.

Now, there is another report of robbery in a
train. At that time also the chain was blanked
off and the passenger was unable to stop the
train. Perhaps in the 'Letters to the Editor'
column in today's papers you might have read
it. So, it was not possible for the passenger to
bring the difficulty to the notice of the
authorities in time. Therefore, this blanking
off business has to be dispensed with at the
earliest possible time.

I have nothing more to add. In
the end, I strongly urge that this
Hassan“Mangalore section should be

taken up at the earliest.

SHri JASPAT ROY KAPOOR (Uttar
Pradesh): Mr. Deputy Chairman, there is no
doubt that our Railways have done well and
we hope they will do better hereafter. "

SHRI P. N. RAJABHOJ (Maharashtra) :
How many minutes, Sir?

MR. DEPUTY CHAIRMAN: Ten minutes
each.

SHRI JASPAT ROY KAPOOR: In fact it is
the past performance of theirs that encourages
us to entertain this hope. But then to say so is
not to say that there are no defects and there
are no public grievances, and if they are
voiced, let not the Railway Minister or the
Railway Ministry feel discouraged at all.

Now, Sir, the first thing that I would like to
deal with is the question which is engaging
and agitating the public mind considerably,
namely, the proposal to have a direct train
between East and West Pakistan, a sort of
link-train between these two wings of
Pakistan. Being one of those who were very
closely associated with that part of the
country
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[Shri Jaspat Roy Kapoor.] which now
forms part of West Pakistan, it will give me
always the greatest pleasure to see that our
relations with Pakistan, and more especially
with the western part of it, are as good as
possible. I would any day love to go to West
Pakistan and see my old birth-place. But then,
we must not ignore the fact that the present
political situation and our present relations
with Pakistan are such that the people at large
are feeling very unhappy over this proposal to
have a direct link between East and West
Pakistan. I would earnestly request the
Government and more particularly the
Railway Ministry to seriously take this public
view into consideration. It is no use defying
public opinion and if you do defy it, then
certainly you will be doing a thing which is
most undemocratic. I need not say anything
further on this subject on the merit of it.
Suffice it for me to say that this is a question
which has agitated the public mind
considerably. Let the Government take serious
note of it and let it not defy public opinion and
not have this through train between East and
West Pakistan at least for some time, until our
relations with Pakistan improve which, I hope,
will improve as soon as  possible.

The next point that I would 1 ke to deal
with is about the new lines or even the
restoration of old lines which were dismantled
even though for some time they may not be
economically very profitable. 1 would like
that the Agra-Bah line be restored Sir, Bah is
an area which has been very much in the
limelight for the last five or six months
because of the intensive Sarvodaya campaign
being carried on in that area by the revered
Vinobaji. That is the area which is dacoit-
infested. It is on the border of three States,
namely Rajasthan, Madhya Pradesh and Uttar
Pradesh. This dacoit menace, has been a very
great law and order problem for all these three
States. Unless this area is economically
developed, unless you connect this area with
other areas by
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railway line, it is almost impossible to
improve the law and order situation there.
Lakhs, and even crores of rupees have been
spent during the last so many years in this
area to maintain law and order. In this area
they have a large number of policemen and
they are ever vigilant. But the topographical
situation of that part of the country being what
it is, it is not possible for the police even with
their best efforts to control the situation. The
main way to improve the situation is to have
railway lines spread over all this area. You
should have a line between Agra and Bah.
There was one, but it was dismantled during
the last war because, I am told it was not a
paying proposition. May be so. But one of the
reasons why it was not a paying proposition
was that there were no proper arrangements
for the sale of tickets. Tickets used to be sold
inside the train itself and there was an awful
amount of corruption. That is the hard fact
and the Railway Minister may take it from
me.

Now that I see Dr. Kunzru here, I should
like to associate myself with what he said
about the deteriorating condition in the
railway catering. I am one of those who were
for the introduction of railway catering and I
was persuaded to take that view because of
the good accounts that I had heard from my
friends from the South, for they had said it
was a good success there. But actual ex-
perience has now shown me that that view
was wrong so far as North is concerned and I
think the sooner the Railways give up this
railway catering, more particularly the
vending part of it, the better will it be for both
the Railways and for the passengers. So far as
catering in the refreshment rooms is
concerned, my experience has not been very
bad. But so far as the vending by hawkers on
the platform is concerned, I can speak from
my personal experience that prices have gone
up very considerably and the quality of the
food also has deteriorated to some extent at
some places.
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Dr. Kunzru referred to his experience at
Tundla railway station. I too come from the
same area. I know it for a fact that while puri
was for. merly selling at Rs. 1.50 per seer,
now it is be'ng sold for Rs. 2. Jalebi, which is
the only sweet that the poor consume, used to
be soid formerly at Rs. 1 * 50 per seer, but
now that is also being' sold at Rs. 2 per seer.
Similarly petha—the favourite sweet of the
Agra people—used to sell at Rs. 1.50 per seer
when there was private vending, but now it is
also being sold at Rs. 2 per seer. Kven milk
which is the food of little children, the poor
little children, has gone up in price very
considerably, for from 12 annas per seer it is
now being sold at about a rupee per seer. I
would, therefore, earnestly submit, now that
we are wiser after the experience of three or
four years, that the Railway Ministry would
do well to go back and restore the vending of
foodstuffs through private contractors. I wiH
not blame the Railway Ministry, because they
only responded to our demands made here and
in the Lok Sabha and they introduced this rail-
way catering.

SHBI S. V. RAMASWAMY: And now go
back?

SHrI JASPAT ROY KAPOOR: Having
done that in the past, let them now respond to
the demand which is now being made and let
them return to the vending of foodstuffs
through private agencies- In the very nature
of things, I should think it is not possible to
have foodstuffs cooked on large scale. The
State can run only large-scale business
efficiently and profitably. It cannot be a large-
scale business and, therefore, this must be
allowed to private vending by contractors.

I have next to refer to another point. Now
that the hot weather is coming, may I request
the Minister to see to it that the cooling plants
which they have set up at large stations are
properly run? My past experience has been
such that I have had to frequently complain
about it to the
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General Managers of the different Railways,
whenever there was occasion to do so. This is
not properly done. Several machines are
frequently out of order. Even where they
work, they are switched on only some ten or
fifteen minutes before the arrival of the train.
But the water in the large tank does not get
cool in ten or fifteen minutes. It is, therefore,
necessary to issue instructions that the
machines should be switched on at least half
an hour before the arrival of the train so that
the water may become cool and they may be
switched off as soon as the train has' left the
station. What I find is, though they are
switched on only ten or fifteen minutes before
the arrival of the train, they continu, to work
long after the train has left. That is not
necessary at all. It is only after the train has
left that the water becomes cooler and cooler
but no purpose is served by that.

There are khtts tattis provided in-several
railway stations, but they seem to be more for
?how than for serving any purpose. I say, they
are only for show, because there is no
adequate arrangement to keep them wet. So
unless you make proper arrangements for
getting water there to be sprinkled on them,
these khus tattis would serve no useful
purpose. This is one of the things to which I
would invite the attention of the hon.
Minister, now that the hot season is just on.

Next I would like to speak for a minute or
two on the subject of ticketless travel, so far
as the student community is concerned. This
question of ticketless travel by students is not
a question which affects only the railway
economy, but it affects even the morals of the
students. I very much like that th, co-
operation of the heads of educational
institutions may be sought in this connection
and they may be requested to see to it that the
students reading in their institutions have the
railway passes for the journey they perform
between their home-town and the places
where the institutions are situated.
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[Shri Jaspat Roy Kapoor.]

I have only one or two things more to say
and I have done. I would like the Railways to
make arrangements on some substantial scale
for the running of Bharat Darshan Specials. I
know, Sir, that the Railways do provide some
concessions for the running of Bharat Darshan
Specials but that little concession is not
enough, and in order that the people may
know how the various good things are being
done in the country at large, in order to make
the people Plan-minded, in order to draw the
sympathy and active support of the people for
your various projects, both Railways and
otherwise, it is necessary that people in large
numbers from all over the country should
come and see things for themselves. People
who go and see these things come back
virtually as your ambassadors in the rural
areas. I would submit that you should have a
plan, during the next Five Year Plan period,
for the running of one special Bharat Darshan
train from each district in the country. I
understand that there are about 250 districts in
the country and this means that you should
arrange for 50 such trains every year during
the (next five years-

Lastly, Sir, is a matter of local importance
or rather of State importance. In view of the
traffic position, it is necessary that there
should be a through train from Agra to,
Lucknow. In that I am sure I will have the
support of my hon. friend, Dr. Kunzru. At the
moment there is a first and second class and
third through bogie from Agra to Lucknow but
the traffic between these two stations and from
the intermediate stations is so heavy that it is
necessary that this amenity should be provided
and you should run a direct train from Agra to
Lucknow and back daily.

SHRI JASWANT SINGH  (Rajas.
than): Mr. Deputy Chaiman, the Railways are
a premier public undertaking and as such it is
expected that
they should be run as a model commercial
department.  For a number
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of years, successive Public Accounts
Committees have drawn attention to over-
budgeting, lack of control over expenditure,
delay in quick disposal of disciplinary cases,
delays in recovery of dues, drawing up
contracts and their execution resulting in un-
avoidable expenditure. To take up the first,
over-budgeting, I would submit that in 16 out
of 20 grants, there was over-budgeting. There
were supplementary grants and appropriation
obtained in a number of cases which proved to
be excessive. Savings also occurred in a
number of cases due to delay in finalisation of
plans. Successive Public Accounts Committees
have made serious complaints in regard to the
delay in disposal of disciplinary cases. Time
and again, the Railway Board has been ap-
proaching the Public Accounts Committee
with a request to close past cases and the Com-
mittee had no option but to accede to this
request. If this Department is to be run as a
model commercial department and set an
example to both public and private
undertakings, such things should not be
allowed to occur. A number of cases had to be
closed because the officers concerned had re-
tired and no action could be taken against
them. I would here like to submit a typical
case. There was an officer against whom the
Special Police Establishment had made a
serious allegation in 1951- This officer was
finally removed from service in 1959, that is.
after eight years. He was, in the meantime,
promoted and retained 'n a higher post. Such
delays have enabled delinquent officers in a
number of cases to escape due punishment
because of retirement from service in the
meantime. This indeed is a very unsatisfactory
state of affairs, and if we have to serve as a
model and in a businesslike manner, then we
have to see that the exchequer is not put to
such losses by decisions being delayed for
eight years and in the meantime allowing the
officer concerned to be promoted from one
post to another.

3240

I would quote another example.
There is delay in the awarding of
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contracts resulting in  loss to the
exchequer. [ would invite your attention to a
particular case.  An order was to be placed
for the manufacture of a composite coach and
quotations -were invited for this purpose.
Those quotations were supposed to
remain open up to a  certain
date, 1 think the period is
about 2J months from the date of calling
the tenders. After a month, the North
Eastern Railway made  a reference to the
Railway Board secking approval for placing
the order. Even though the quotations were
to remain open only for a month and half
more, the Railway Board took five
months to dispose of the case and the result
of it was that the contract for the manufacture
of this bogie was awarded at a higher rate
because the date had expired. Inthis case,
the loss incurred was about Rs.
2,45,100. It is a serious matter. It may be
said that the Railway Board was not
perhaps aware of the closing date of the
tenders but then it was the duty of the
Railway Administration to have seen to it
that in matters like this, the Board was fully
posted with the information.

4 P.M.

Similarly, Sir, the Audit Report has cited
serious- irregularities of a widespread
nature relating to technical inspection of
works resulting in overpayments. The
Railway  Corruption Enquiry Committee
also pointed  out the prevalence of such
corrupt practices in the Railways and it
recommended the setting up a vigilance
cell consisting of three officers. It also
further suggested that one of the mofficers of
the vigilance cell should be an engineer
from outside th, Railway Service. Now
the vigilance cell has been created but a
non-Railway engineer has not been included
in it as was recommended by them.  And
what has been the result? The Report of
the Public Accounts Committee  which
was placed before the House only a
week ago has also quoted three examples of
such payments amounting to something like
Rs. 18'97 lakhs, or roughly Rs. 19 lakhs,
asa
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result of upward revision of classifications of
soils by the District Engineers. Sir, the
Railway Corruption Enquiry Committee very
strongly recommended that there should be a
vigilance cell consisting of -Miree engineers
one of whom should be from outside the
Railway Service. The Railway Board has not
accepted this suggestion with the result that
such things have been happening successively.
There is a lack of technical check of these
various works and human nature being what it
is, all the three officers of the vigilance cell
being of the Railway Department, some
leniency is being shown which results in a
great loss to the exchequer. I do hope that the
Railway Minister wiH be pleased to re-
consider the recommendation of the Railway
Corruption Enquiry Committee and even at
this late stage he will see that in this vigilance
cell a non-Railway engineer is included.

As stated by my hon. friend, Dr Kunzru, I
also think—and 1 also referred to it in my
speech—that the Railway accounts and
finances are not as satisfactory as they should
be from the facts and figures supplied to us
by the Railway Ministry. This was not
accepted by the Railway Minister and he
quoted some figures but they have not satisfied
us. I do not want to go into those details now
because another friend from our group has
also to speak. I particularly want to draw
attention to this fact that the Railway
Department should, as a model commercial
department, work in a businesslike
manner. These irregularities have been
successively occurring and I hope those things
will not be allowed to recur in future. Itis a
very big Department and certain things do
happen which are beyond control but there
are other obvious things to  which I
have already referred. In regard to the
three or four matters like quick action in dis-

ciplinary  matters,  over-budgeting, asking
for supplementary grants which
eventually are not used, etc., I hope the

hon. Minister will pay greater attention
and see that such things are not repeated in
future.
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SHRI P. C. SETHI (Madhya Pradesh): Mr.
Deputy Chairman, Sir, while generally
supporting the Railway Appropriation Bill, I
have certain comments to offer and certain
suggestions to make and I hope the hon.
Minister will take note, of them if he thinks
that any good can come out of them.

May I be permitted to say that last year I
had privilege of visiting the U.S.A. and there I
had several occasions to travel in the railways
and I noticed that the railways there were
almost deserted? The reason is obvious; on
account of the highways, on account of the
highly developed automobile industry, on
account of the fabulous number of
automobiles and on account of air travel the
railways are deserted except for the subways
which are crowded. The result is that most of
the Railways are running at a loss. They are
privately owned and they have to be sub-
sidised by the Government. It is a source of
continuous drain on the general revenues of
the Government. As far as the picture of our
country is concerned, it is a matter of luck for
us that on account of very many factors, on
account of the underdeveloped condition and
on account of the depleted condition of our
road transport, our Railways are earning a
good profit and we can envisage that in the
coming ten or twenty years or even thirty
years the picture of the Railways in our
country is not going to change because
according to our Plan within the next 20 or 25
years our national income is to be doubled and
taking all these factors into account we can .-
Jafeiy say that as far as the Railways are
concerned we will continue to earn a fabulous
amount in this countiy. But a same time we
can ;;ee that Wherever roads have developed,
wherever transport facilities have developed,
the Railways are faced with competition. The
road transport is putting up a magnificent
competition with the Railways and in due
course of time when our roads will improve
further, this competition will also
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I grow. Already we are seeing that I the road
transport is taking way most of the goods traffic,
especially cotton piece-goods, mill stores etc.,
because they offer the facility of transporting the
goods from godown to godown, a facility which
is not possible under the railway system and
therefore people take recourse to this means of
transportation. So this road transport will be a
source of competition Io our Railways and
therefore the Railway Ministry in consultation
with the Transport Ministry should think out
ways and means of meet-i ing this competition
so that the profits may not go away into private
hands and so that this may not become a source
of danger to the Railways.

Secondly in this very connection I would
like to say that we should also practise some
economy on our Railways. I have mentioned
this during my speech on the Budget. I would
like to point out that especially in the
construction of buildings there should be
economy. We have seen a big building
coming up at the Churchgate station. That
building is such a huge construction that I
would even go to say that it has spoiled the
very beauty of that corner. I cannot
understand what art or artistic design is there.
Therefore such type of buildings wherever
they are not very neeessary should be avoided
and we should practise a little economy in this
matter of building construction.

Thirdly, I would like to emphasize that we
should try to double our track and also at the
same time try to electrify the track and see that
the non-profitafre tracks do not run. Coming
to my local problems, I would say that we
have tracks in Madhya Pradesh, and especially
in the area from which I come, which are
absolutely running at a loss. In the old
Gwalior State there was a railway known as
the Gwalior Light Railway, which was later
handed over to the Western Raiiway. As a part
of the Western Railway now it is a small
gauge which runs from Ujjain to
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Agar. There is another gauge, about 65 miles,
which runs from Gwalior to Shivpuri. Both
these lines are running at a great loss. At one
time, during the First Plan period, when hon.
Shri Lal Bahadur Shastri was in charge of the
Railway Ministry, he had said that there was a
programme to change these tracks into either
M.G. or B.G. But I am very sorry to state that
nothing has been done in this respect so far.
So, I would request the hon. Minister to look
into it and see that these lines are altered.

Secondly, I would like to say that recently a
new line has been opened from Ujjain to
Indore. It takes about 4£ hours to reach Indore
by train, while we can reach Indore in Ii hours
by bus- Even by the M. G. train it takes only
two hours. Therefore, passenger traffic on this
line is not paying. The line must be running ,t
a loss, except for coal traffic which has
become easy from Ujjain to Indore on account
of the line being broad gauge. 1 would request
that if this line is further extended from Indore
to Dohad, it can especially cover the Adivasi
area. It would very much benefit all and
perhaps it could be made a profitable line.
Therefore, I would request the hon. Railway
Minister to consider the prospects of
extending this line from Indore to Dohad, so
that the present line, which is running at a
loss, may cover the loss and may also be pro-
fitable to the area which absolutely backward
and which is an Adivasi area.

In this connection, I am also making certain
suggestions which are not very expensive and
which are not concerned with the opening of
new lines, etc. There is a shuttle service
between Nagda and Jjjain- It comes at Ujjain
in the night and remains there right up to 12
noon the next day. If the shuttle service again
leaves Ujjain at about 4 a.m. and goes to
Nagda, it-can very well connect the Janata
Express. After the departure of the Janata
Express,
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it can come back to Ujjain at 7-30. Perhaps
only an engine will have to be provided. It
would mean a lot of facility and development
of that area, where now the passengers have
.to remain either at Nagda or at Ujjain on
account of there being no connection. This is
a suggestion which I think the hon- Railway
Minister will surely consider and try to run a
shuttle train in the morning hours from Ujjain
to Nagda.

Then, I would request the hon. Railway
Minister to run a composite bogie in the
Bilaspur train, which goes from Bhopal to
Indore, for Ujjain only. As has also been
stated by my colleague in the Lok Sabha,
there is the Vikram University in Ujjain.
There are many meetings held and many
people have to attend these meetings. Many
times they do not find any place in the train.
Therefore, if a composite bogie is attached to
this train—it can be attached at Ujjain and
vice versa— from Ujjain to Bhopal, then it
would be very convenient to the people and it
would serve the parties of that area. The
composite bogie can contain all the three
classes. I think this is a suggestion which the
non-Railway Minister should consider and I
hope he will surely do the needful in the
matter.

Then, Sir, I would also say that the speed
of the train between Bhopal and Ujjain is
absolutely hopeless. It takes about five hours
to reach from Bhopal to Ujjain. Therefore, the
trains on this line must be speeded up, so that
we may take less time in travelling from
Bhopal to Ujjain or Indore and so on.

Lastly, regarding passenger amenities, I
would request the hon. Railway Minister to
consider the removal of three-tier sleeper
coaches, especially on the metre gauge. I have
seen that the three-tier sleeper coaches on the
metre gauge are just like putting people into a
sort of case. It is difficult to move the luggage
and even difficult to move our head.
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[Shri P. C. Sethi.] Therefore, the three-tier
sleeper coaches must be done away with and
on the metre gauge especially they should be
done away with immediately. The prospects
of removing them from the broad gauge
should also be considered. I think this would
give more facilities to passengers.

1 thank you for giving me an opportunity
to speak.

SHRI D. A. MIRZA (Madras): Mr-Deputy
Chairman, I am very happy to speak on the
Appropriation Bill. There was a time when [
used to feel quite unhappy, because things
were not as we expected. Things were not
perfect. But we have to admit now that there
is all-round progress, all-round improvement
in the administration and in the running of
trains efficiently.

Now, there is a feeling that the South is
neglected. The Deputy Minister may be there,
but I am talking about th, general policy of the
Railway Ministry. The electrification of the
Tambaram-Chinglepet section is not yet
completed. A survey was made, but the work
is still incomplete, I want that this work
should be taken up immediately. It will be a
great disappointment to people from the South
if this work is not completed during this Plan
period at least. The doubling of the track is an
urgent necessity. I mean from Tambaram to
Chingleput. I want that the work should be
taken up immediately, so that the trains may
move faster.

Then; Sir, I suggest the electrification of
Madras-Jalarpat section. It is going to cost
about Rs. 7.7 crores or so, but it is worth
investing, because the amount that you invest
can be recovered in the course of a few years.
Not only in the interests of your
administration, not only in the interests of
Railways should you do the electrification,
but also because the congested position at
Arkonam will be much relieved.
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Then, Sir, I want doubling of the track
between Vijayawada and Waltair. This bottle-
neck was envisaged in 1938 by the company-
owned railways. At least I am sure this will be
realised by the Railway Ministry and that
doubling of the track between Vijayawada and
Waltair will be taken up immediately.

Then, w, want the Salem-Bangalore link to
be taken up. It will promote inter-State traffic.
Then, Cape Comorin is a tourist centre. We
want Tinnevelly to be connected with Cape
Comorin.

Now, there is a move to connect East
Pakistan with West Pakistan across India,
Strictly it means a corridor to be given to
Pakistan. This was a suggestion that was made
by Mr. Mohammed Ali Jinnah. Mr. Jinnah
claimed a corridor between these two parts of
Pakistan, East and West. Till conditions settle
down after a clean search of hearts, till hatred,
bigotry and jealousy disappear, I do not think
it is advisable for us to concede their request
and it will not be in the interests of both the
States, if a railway link is given across India
between East Pakistan and West Pakistan.
Time is a great healer and I am confident that
a day will come when things will settle down
and when we ourselves will gladly concede
their request.

Now, I come to blanking oft* of the alarm
chain. [ think it is inevitable under the present
conditions. As you know, the anti-social
elements, the ticketless travellers, are
responsible for it. Over a distance of fifty
miles, at least a dozen times the chain is
pulled, and the arrival of the train at the
destination is delayed by hours. I think the
Railway Ministry have done a very wise thing
by blanking off the chain and till the anti-
social elements realise their folly, I do not
think the chain pulling arrangement should be
introduced.
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social elements realise their folly?

SHRI D. A. MIRZA: 1t is for the
educated masses, for the educated people
to make them realise. Otherwise, we have
to suffer for the folly of these anti-social
elements. We, innocent people, have to
suffer. A nation suffers for the folly of
one man. So we have to suffer.

Sir, mention is made of ticketless
travelling in the railways. 1 think
ticketless travelling can never go unless
the State administration cooperate with
the railway staff. Without that I think it is
practically impossible to put an end to
this ticketless travelling. I know instances
where the railway staff were assaulted
and fatally injured, and yet the police on
the platform used to be silent spectators
of the tragedy. It is the duty of the
Railway Ministry to bring pressure on the
State Police and on the State
Governments and make them co-operate
with the railway staff. Till that is done, I
do not think they will be justified in
asking the railway staff to risk their lives.

There is another suggestion which I
want to give. In the Southern Railway
electric , trains are running between
Madras and Tambaram. I want indicators
to be installed there just as you have
indicators  elsewhere  showing the
departure of the trains, the platforms from
which the trains start, and so on.
Indicators must be installed in the
Madras-Tambaram section. In Bombay in
every suburban station, both in the
Central Railway and in the Western
Railway, you find indicators. So also I
wish that the Railway Ministry imme-
diately passes orders for the installation
of these indicators in the Madras-
Tambaram section.

I am thankful to you, Sir, for having
given me this opportunity to- speak, and I
congratulate the Railway Minis- I try on
doing such marvellous work. |
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There is one last thing I want to say. The
Ministry is wasting a lot of money on
erecting huge platforms about half a mile
long and on constructing huge buildings
for stations. I do not want such lengthy
platforms to be constructed. The money
spent on this and the money that is spent
on the construction of huge buildings as
railway stations, can be well utilised in
giving other amenities and facilities. As it
is, the construction of lengthy platforms
and huge railway stations is of no use to
the masses. What they want is comfort in
travelling. We want more bogies and we
want more trains to run. As a matter of
fact between Madras and Calcutta you do
not have trains at all. There is only one
Calcutta Mail running, and the whole
train is congested. What I suggest is that
extra trains should be run between
Madras and Howrah.
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Shri LOKANATH MISRA (Orissa): Mr.
Deputy Chairman, Sir, when I speak on this
Bill, I shall try to show-some of the regional
disparities that exist in the railways. Some of
the hon. Members in the House have been
demanding some luxuries in their lines while I
demand only the basic necessities that we
want for Orissa. Orissa has almost been a
black spot on the railway map of India. We
have hardly four to five hundred miles of
broad gauge and two lines on narrow gauge—
I do not know the length; the total must be
within seventy or eighty miles. Even though
railway revenues go up year after year, even
though railway expenditure goes up year after
year and even though railway traffic goes up
year after year, Orissa remains where it
remained thirty or forty years back except for

a small line which they are now adding by
connecting Sambal-
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pur with Titilagarh. I shall bring to the notice
of the House some of the difficulties that
Orissa has really been having so far as
railways are concerned.

There have been divisional offices in
almost every other State of India while Orissa
does not have a single divisional office.

SHRI S. V. RAMASWAMY: There is
no  divisionalization ot the  South
Eastern Railway; that is why it is
not there. o>

SHRI LOKANATH MISRA: But there are
regional offices. Divisional offices have been
renamed, in the case of the South Eastern
Railway, as regional offices. Those offices
work as divisional offices but only with the
designation of regional offices. Except for the
top officers, it is manned by the same
personnel as in the divisional offices.
Divisional offices are meant to keep liaison
between the State Government and the
railways to develop co-ordination so that the
national development programme could go on
much better and since Orissa has been ignored
in all other respects, I think the Railway
Ministry has not thought it fit to have liaison
with the Orissa Government. | think the Rail-
way Minister would at least think of having a
regional office inside the State of Orissa. The
South Eastern Railway has three regional
offices and one of them is in West Bengal and
two are in Bihar, while Orissa does not have a
single one.

SHRIP. N. RAJABHOJ: It is a small State.

SHRI LOKANATH MISRA; It is a small
State but it is one of the States of the Union, I
suppose.

We had a passenger train which was being
called as the shuttle train between Howrah
and Waltair. Previously, it was being run
between Waltair and Kharagpur but subse-
quently on popular demand, the Railway
Minister, or I do not know who, kindly
conceded to their point of
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[Shri Lokanath Misra.J view and
extended the train up to Howrah. All of a
sudden, we found that the train had been
suspended. We were not given the
reasons. Even the Government of Orissa
so many times appealed to the Railway
Ministry to revive the train but all the
same, I find that till today it is not re-
established. It is not running on -the line
and I do not know when to expect it to
run again. And coming to Cuttack itself,
it is the principal town of Orissa and the
only city in the State of Orissa. There is a
level crossing which connects the City of
Cuttack with its suburbs. There has been
a popular demand for a long time to have
an over-bridge or a subway. In so many
other cases, subways have been
constructed. Even in the new Capital of
Bhubaneswar, there is an overbridge
while the city of Cuttack has not get
either an overbridge or a subway. Even
sick persons who want to get admitted
into the hospital get stuck up because of
shuntings and through trains passing.
They get late and even before getting
admitted into the hospital, some of them
die on the spot. That being so and the
expenditure to be incurred being little in
the case of a subway or an overbridge, I
hope the Railway Minister would kindly
consider constructing an overbridge or a
subway at least in the case of the level
crossing near Cuttack.

Then I come to light railways. There
are two light railways in the narrow
gauge. Many times it has been repeated
in this House that the engine goes on
without the carriages, the carriages get
left behind on the way. The engine
reaches the destination without the
carriages and the passengers are left
stranded on the way.

THE MINISTER op REVENUE AND
CIVIL EXPENDITURE (DR. B. GOPALA
REDDI) : Is it between Naupada and
Parlakimedi?

SHRT LOKANATH MISRA: Between
Naupada and Parlakimedi; and there
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is another between Bangoriposi and

Rupsa.

All the same, nothing has been done.
The situation is as it was thirty or forty
years back when the railway line was first
constructed. After the nationalisation of
the railways, we at least thought that
justice would be administered to us along
with other parts of India. But it is now
being seen that coal is being carried to
New Castel. Hon. Members here talk of
cold water being served in the stations,
while we do not have any water at all in
any of the stations. They talk of having
better khana, better diet and of better
canteens in their stations while we go
without anything. Maybe one or two
rooms have been added to some of the
stations, I do not know. I have not been to
all the stations but no serious change is
found in any of the stations between
Kharagpur and Waltair. This has probably
been one of the greatest injustices done to
any of the State. If democracy means
shouting and getting results, Orissa does
not believe in it. Other States have got
much bigger things by shouting and by
agitation but Orissa has not been able to
do it. If we had done it, probably we
would have drawn the attention of the
Ministry of Railways to these things but
till today we have not believed in that and
I suppose the hon. Minister of Railways
would kindly pay some attention to
Orissa even then. If he pays his attention
for a minute or two, I think many of our
problems would be solved.

Thank you, Sir.

st o mw (d97) . wWigaw
ferdy davdw amEw, favErr &
T ¥ g o A7 £ og A
ar @, 7T G T F AW
fad dmete & qegw fod o 1 o
gz 2z 7 Aoz g9 91 Ffawa 7 g7
At foef & 99 T &1 FEE &
ferdt, w3 W 7R A|@ A A, A
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¥ AT IFAE IBET 9% & A7 AR
§ ST aFdIeeE £ | awd 0%
et WETE WA ¥ A & ATE AEE AT
Tl G g =l 9T HEiee
R & fad o af qv s At
TAHATE & q% FE! TE1 o7 Gt | T
g ¥ T # afew gw & @
Hawd 9T WH A {6 q Frww
ATEA T St qafFE g g @, 7wl
9T omg #1 7 faemr fmgrd ® sgmEr
WX WIEET & | OEf U YR ¥
AL H 39 9 I9 FEW H agH &l
&, g fay on @ &, § wweaw
fafreet qma & =g wfar s
f& & qaani, dex, wer, ey
fefga= & Fnee o aret & fodl awe
9% uF qoE fead #v gfawm F09 |
A @ T § W aEr & e,
wEl @At W7 wmET afew
#, wad W\ wmEw A9 i vw 9mE
fe=d &1 gasw  FWa, a1 guIL FAA
% fod aga &1 wadwe 9 agfaaa-
= g | T avg ARY § awant
aF UF AT T A & oy &€ 2w
AN HT T § AT A A€ AT
dasag  faerd @€ 1 gwer 3@
giq § war w@r f6 o 3@ enEa a6
T A AR E | WL qE g AR
gatadt g=f a9 &, awwm dwEie
o & fad oy A2 aret #1951 aFeis
§ ITW! TH FIA & @0 7 WET A
§ qwfer F=0r f5 § uF ad @7
AEd F1 AT AEEr & fad wqwe
& a1 AT WG AN |

gt 0% § W &1 9T 98 F@"
¥ a%T &7 a9 a7 e F a1y
. t@3 feqEdHe Y aTF ¥ ST @EF g
¢ az dfagr & s aweRRE €
aft dfemm ¥ weEw F @we #
g awan § sgfend g anv adq o
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W E AT AW F Wi AR F Fad
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g1 & 1T & W7 A% G9% Fuw qan
FAA AT AWALET WA {1 AHAT 49
a& a1 uefafaeas sid ga
oW WA § waa A7 5 § dfea &
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[=fr ate ATo THIT]

s & g i 3 awg & srarde-
Fam  #w ufsfma=i & & @7 #f-
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g, ™ wa ANl F T AW AW
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oA FT e JAT FE AEATE

YAAT A BT W W WA AF
oY @g & WO &9 | gl forar & S
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T A FE A AN WIT FT THA F
wT 39 |19 #1 fefw ¥ wfer &
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Faafcl T FAW FEAT F
% | Tord AT S F we A § 0y
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§ I9F § 39 99 9T Yo FUT TAT
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FIXT wEgaTd WX AT B SqEeqr
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¥ et wr f wfes awda §
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F1 g fora mar & feg wat v w70
Y 2, 39 AR ® AFEE ¥ A
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(¥ o Ao T
et fed | five Yok W o

F ITH WAeG AwE qT AqT§ AT
AT § W wrdar Fear § i &7 o
gw fad & wrm d 99 97 3 e

=

o FLA |

SHRI V. C. KESAVA RAO (Andhra
Pradesh): Mr. Deputy Chairman, I want
to raise just one or two local points. The
Grand Trunk Express is the only train
running from Madras to Delhi, leaving
the Janata, and the De luxe which runs
twice a week. Now, the people coming to
Delhi either for attending Parliament or
for official duty many times do not find it
possible to get any berths or
accommodation anywhere. With the G.
T. Express twice or thrice it is my
personal experience that we had to
change three or four times before we
reached Delhi. Only after so many
requests one bogie was being attached to
the De luxe, but even then for the people
boarding at intermediate stations it is
very difficult to get reservations either in
the First Class or in the Third Class.

As regards sleeping berths, it is not at all
possible to get a sleeping berth at
intermediate stations. Passengers wishing
to board at intermediate stations are asked
to purchase tickets ' earlier, and even
though a ticket is purchased earlier, it is not
possible to get a berth reserved.

Then, Sir, I come to another thing. In
the G. T. Express one bogie is attached'
from Madras to Nagpur. This was done
ever since the train started. It was all right
when Nagpur was the capital for Madhya
Pradesh, but now actually the bogie
attached to Nagpur is completely empty
and the people who have to travel from
Madras to Delhi have to take this bogie
and then change at Nagpur. I do not think
there is any need to continue this bogie
up to Nagpur. Either it must be continued
up to Delhi or a bogie must be given
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practically for Andhra. After the
formation of The Andhra State, no facility
has been given to this State. Sir, from
Bezwada the traffic has gone up very
much. . Recently, I learn, only four berths
are reserved in the Grand Trunk Express
and these four berths are all upper berths.
Many a time it happens that passengers
already coming from Madras occupy
these berths and they do not give place to
the passengers travelling from Bezwada.

Another thing that I want to bring to the
notice of the hon. Minister is about
housing accommodation. There are very
few quarters built for the Railway staff.
Sir, in towns like Vijayawada, Guntur,
Nellore, that is. the district headquarters,
practically 50 per cent, of the staff have
no quarters. Now, on this front very little
money is spent. In respect of the
Scheduled Castes especially, it is very
difficult to get houses. Even though he is
a government employee, even though he
is- an educated man, the caste Hindus do
not give their houses to him. He has
either to go long distances, or live in
some small village and come to his place
of duty. In the Railways specially, people
have to work both night and day. In such
cases people who work in the nights and
when they get off duty, it is very difficult
to go to distant places. I understand that
members of the Scheduled Castes are
supposed to be given preference in
respect of allotment of houses, but the
policy is not strictly followed. I request
that at least in the essential services like
the Railways everyone should be given a
quarter to live in.

Sir, so many hon. Members spoke here
about the Southern zone. Ever since the
country was divided into zones, the work
in the Southern zone has increased and
even the administration is finding it very
difficult to manage the entire zone. Every
year question is raised here in this House
as well as in the other House for forming
another zone or for dividing the
Southern zone into two. Sir,
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-when we speak of the Andhra zone,
naturally the Ministry and the Minister
are annoyed of it. I do not know why
they get annoyed. But by whatever name
you call it—call it Andhra zone or some
other—but a zone must be formed out of
the Southern zone which is too big and
administratively unwieldy. Sir, almost
four Railways touch the Andhra State. In
such a case we can take a portion from
all these four Railways and form it into a
separate zone.

As regards the position of wagon
supply, there is a great difficulty In
getting coal to tobacco curers or people
who grow a lot of tobacco. Tobacco gets
a lot of foreign exchange. The cultivators,
especially in the season, find it very
difficult to get coal. Of course, the
Minister has been telling that there is
shortage of wagons, but we know that
production of wagons is going up. We
know that wagons as well as bogies are
being constructed every year. In spite of
that we are unable to get wagons to get
coal to cure the tobacco. Sir, anything
can wait, but once the tobacco leave is
plucked from the plant it is not possible
to keep it for more than a day. Unless
coal comes in time it cannot be cured,
and unless it is cured we do not get
foreign exchange. Sir, [ think the
Minister will consider this thing and see
to it that the ryots, especially people
growing tobacco, are helped.

Sir, I want to make one point regarding
the import of manures either from Sindri
or from foreign countries. We find that
wagon supply is not properly made.
Manures do not reach the cultivator in
time. It should be given to him only when
the season is on so that it may be put in
the fields. But, unfortunately, it is given
to him at a time when it is not helpful.

Sir, the wagons allotted specially for
getting ammonium sulphate and other
manures from the Sindri factory are
inadequate. I submit once again that if
the country wants more food,

[ 16 MAR. 1961 ]

No. 2 Bill, 1961 3266

if the country wants that Andhra should
grow more and more, the Sindri manures
and other manures coming from foreign
countries should be sent as quickly as
possible so that it is sent to the peasant in
time.

MRr. DEPUTY CHAIRMAN: Dr.
Barlingay. You wanted one minute.

DRr. W. S. BARLINGAY (Maharashtra):
Mr. Deputy Chairman, I do not want to
detain the House for more than a minute
or two. The only point to which I wish to
draw the attention of the Railways is quite
an Important one, namely, what is called
man-made malaria. Time and again, both
the Ministry of Health and Members of
Parliament have drawn pointed attention
of the Railways to that man-made malaria.
If you go on any railway, you will find
that on both the sides of the rails there are
excavations. Now, if the engineers
concerned just bestow a little imagination
on the whole affair, they can use all these
excavations in a planned way. Instead of
disfiguring both the sides of the track, they
can make it a very useful thing. For
instance, in proper places they can grow
gardens. In other places they can have
lawns or something else to beautify both
the sides. Instead of that what happens
today? There are big pits. In the rainy
season these pits are filled with water and
that creates malaria I have nothing more to
say, but I drew the attention of the
Railway Minister pointedly for the reason
because the other day it was specifically
mentioned in one of the health
committees. It was said that although
constant reminders were being given to
the. Railways in this respect, none-the-less
nothing was being done.

SHRI S. V. RAMASWAMY: Mr.
Deputy Chairman, 15 hon. Members have
participated in the debate. They have
urged very many points of general
importance and also many of local
importance. I am deeply thankful to them.
But within the short time at my disposal it
will not be possible for me to deal with
all the
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[Shri S. V. Ramaswamy.] subjects. But
broadly I shall deal with the main topics
which have been urged. Mr. Niranjan Singh 5
P.M. said there was some mistake in the reply
given in this House. We shall certainly check
it up. He said it was very misleading. If that
be so, certainly, a correct statement will be
made. The hon. Member need not feel
apprehensive that we had deliberately done it.
It may be a mistake and if that is so, it will be
corrected. I mean, with regard to loading in
Piparia.

Shri Niranjan Singh also mentioned about
the R.P.F. I may assure the hon. Member that
only those who are physically fit and those
who pass the medical test are taken into the
R.P.F, and it is not as if those the authorities
like are taken and those they do not like are
rejected. That is not the case, I may assure the
hon. Member.

[THE VICE-CHAIRMAN (SHRI ROHTT M.
DAVE) in the Chair.]

The hon. Member also mentioned that thefts
were on the increase. But the facts before me
show that they are going down and unless the
hon. Member has got other figures, I would
submit that the figures that I will quote may
be accepted as correct. Thefts in running trains
numbered 1980 in 1958. In 1959 the number
was 1436 and in 1960 the number fell further
to 1402. So there is a progressive fall. As
regards thefts in the yard also, the figures are
1,015 for 1958, 957 for 1959 and 714 in 1960.
With regard to thefts in goods sheds, the
figures are 721 in 1958, 655 in 1959 and 588
in 1960. Therefore, these figures also show
that there has been a progressive decline in
their number. I must say that our R.P.F, have
done a goad job. There may be defects here
and there and there may be a blackleg here
and there; but we are on the look-out and if
any R.P.F, man is found conniving at things,
we take strong action and dismiss him.
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My hon. friend also said that claims were
increasing. Well, as a matter of fact, here also,
there is a progressive decline as can be seen
from volume II of the statistics supplied to
hon. Members.

Shri Niranjan Singh mentioned that there
was no proper supervision because there was
ovey-centralisation and there was no
decentralisation. The same point was raised by
Dr. Kunzru also in a different manner and
about that I shall make my submissions a little
later. With regard to the question of
decentralisation, I may say straightway that we
do have a programme for decentralisation and
progressive decentralisation at that, because
we do realise that under the Third Plan an
enormous amount of work will have to be
done and if all th, powers are vested here, it
would not be possible to get the work executed
quickly. So we thought it necessary and
imperative to enlarge the powers of the
General Managers and we have also
decentralised it further down to the divisional
level. The powers of the General Managers
have thus been increased considerably since
1954. Some of the additional powers delegated
to them in recent years are as follows: In the
sanctioning of estimates for approved works,
the limit has been raised from Rs. 10 lakhs to
Rs. 20 lakhs. For entering into contracts for
approved and sanctioned works, the limit has
also been raised from Rs. 10 lakhs to Rs. 20
lakhs. The powers to purchase stores other
than those covered by rate and running
contracts without going through the D.G.S.D.
has been raised to Rs. 25,000 from Rs. 10,000
in each case. In the matter of creation of
gazetted posts, the General Managers are
given powers to create posts in-eluded in
sanctioned works up to the rank of senior-scale
posts, for a period of three years. The General
Managers in turn take steps to delegate further
powers to the lower authorities, to the
divisional levels, under their charge, in
pursuance of the Railway Board's Directive of
1956. So this question of delegation of
necessary powers Is
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receiving attention and will continue to
receive due attention and further delegation of
powers will be made to the General Managers
as and when it is found necessary. There is
continuing review of this and if more powers
are necessary to be delegated, if the existing
powers have to be raised, we certainly will do
it, for there is constant review made about this
matter.

Shrimati Yashoda Reddy spoke about the
shortage of wagons for the movement of rice,
jaggary, coal and my hon. friend Shri Kesava
Rao just now referred to the shortage of coal
needed for tobacco. I may assure the hon.
Members that everything possible is done to
move these essential commodities. With
regard to jaggary, for instance, w. have got
definite instructions to see that the seasonal
demands wherever they are found should be
dealt with. For instance, jaggary is one of the
important things to be moved at Anakkapalli.
Similarly there are other commodities also
available during particular seasons in excess
quantities, for instance jaggary at Kolhapur,
mangoes at Rajampet and potatoes at
Meetupalayam. These are seasonal
commodities and we have got and overall
picture of the seasonal commodities in the
different places, and as far as possible, we try
to shove in as many wagons as possible to
meet this demand. For instance, during the
season, from Mettupalayam we had to run
special trains to Shali-mar to carry potatoes.

In the case of rice there was some difficulty.
I admit that, because there was shortage of|
coal. Then it was a question as to which was
to be given priority. For some time rice had be
to sitopped, in order that coal may be moved.
There was increasing pressure from the people
connected with tobacco saying that they must
have coal for tobacco curing and priority had
to be given to that because it is a foreign-
exchange earner. In between our balancing of]
the priorities and making the arrangements,
there was some delay in the movement of rice.
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Coal had to be moved on an emergency basis,
especially because movement south of Bezwada
was restricted and we suggested that coal might
be unloaded at Bezwada and carried in lorries
by road to various centres, because in thg south,
Bezwada is  a bottle-neck. Though no hon.
Member mentioned it, there was another matter'
which came up before us in connection with the
export of tobacco. We needed boxes made out
of timber i.e. stooks for moving the commodity.
So timber had to be moved from Jagadhri. This
timber from Jagadhri was needed for packing
purposes. The tabacco has to be packed and
then sent abroad. So special arrangement was
made  for the movement of stooks and these
had to be specially unloaded at Bezwada. All
these arrangements have  been made and the
required number of wagons for movement of
these essential commodities have been placed to
meet the various demands made. There might
have been delays here and there in the
complex situation and in the intricate
necessities of adjusting priorities. And in
some cases the demand far exceeded the
supplies and in such eases it is essential to see
that the national economy does not suffer. In
such cases it is essential and as a matter of fact
it is imperative, that we should arrange
priorities and these arrangements of priorities
are based on proper considerations  of national
economy without disturbing the programme of
national growth.  That is how we have dealt
with the various commodities which
particularly affect the area from which the hon.
lady Member comes.  Now, the hon. lady
Member was particularly vehement about
movement of Singareni coal. I must tell the
House that this colliery had been giving us a lot
of headache. Now, we are insisting upon seven
day loading, including Sundays. I would
submit to the House that  the entire planning
was done on the basis that there would be
loading on all days including Sundays. If
there is no loading on Sundays about 6.500
wagons, 5.000 in Bengal/Bihar and 1,500
in other places, go idle in a week. Multiplied
by 22 tons, you  get so many
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million tons of shortfall. There are 52 weeks.

SHHI JASPAT ROY KAPOOR: But
why is there no loading on Sundays?

SHHI S. V. RAMASWAMY: They are not
co-operating with us.

SHRIMATI YASHODA REDDY: Who is
not co-operating?

SHRI S. V. RAMASWAMY: The Singareni
collieries. They say that it would not be
possible to load on Sundays, that the labour
would not be forthcoming though it is
mechanical loading.

SHRIMATI YASHODA REDDY: Even
mechanical loading has to be closed for
operational purpose,  for
cleaning oiling, etc. Apart from Sundays, is
th, Railways able to lift
it on the other days?

SHRI JASPAT ROY KAPOOR: The point
on which we would like enlightenment is this:
Is this non-loading on Sundays a sudden
phenomenon? Was it not anticipated when
this programme was draw, up?

SHRI S. V. RAMASWAMY: We have been
harping on this. We have been asking but
labour has been resisting. I was in Calcutta the
other day and met the Chambers of
Commerce. They said that they could not have
any loading on Sundays. It was urged upon
them to see that the whole thing is phased
evenly on all the seven days in order that
movement may be proper and there is no
wastage of the wagons available. Recently,
they went for another colliery at Mandner to
raise about 22,000 tons. There was no work
site at all; there was delay in constructing the
earth work.

SHRIMATI YASHODA REDDY: What
about Kothagudam?

SHRI S. V. RAMASWAMY: We shall have
it, if they want to load on Sundays.
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There were other points common to the
hon. lady Member and Mr. Kesava Rao and
others coming from Andhra. Without asking
directly for an Andhra zone, they say that
there should be a zone there, that it should be
coextensive with the territorial limits of the
Andhra State.

SHWMATI
Any harm?

YASHODA REDDY:

SHRI S. V. RAMASWAMY: It has been
repeatedly said that the Railways are not
particular about the territorial boundaries of
States. We go by operational necessities; we
go by what ia best for the administration of the
Railways and on broader consideration we
find that a zone cannot be given on a state
basis. If that were so, then there should be
fifteen zones.

Dr. B. GOPALA REDDI:
Jammu and Kashmir?

Including

SHRI S. V. RAMASWAMY: The other
point that the hon. Members urged was that
there was no new line for Andhra. Well, part
of the Bailadilla-Kottavalase line falls in that
area. There are also extensive works between
Vijayawada and Gudur and other places so
that one might say that Andhra has not been
badly treated at all.

The other question which was common to
several Members was about the Indo-Pakistan
link. The hon. Minister ha already stated that
the States will be consulted and the views of
the hon. Members here and of the other Hous,
collectively will be taken into consideration
before any decision is taken. I might assure
the House that whatever decision is taken will
be taken at the highest level.

SHRIJASPAT ROY KAPOOR: There is no
level higher than Parliament.

Suw S. V. RAMASWAMY: Executive
level; I was thinking of the Cabinet.
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I now take up the points raised by Dr.
Kunzru. Dr. Kunzru raised the pouit
about operational efficiency. I do not
wish to add to what ihe hon. Minister has
said in his reply to the general debate.
The hon. Minister has already stated that
the composite operating-cum-efficiency
index on the basis 'of sixteen selective
items, with the base index of IOO for the
year 1938-39, the last pre-war year, on
both broad and metre gauge, was as
follows:

1950-51. 98-8
1955-56. 1052
1959-60. 1126

The Review also brings out, on page 22,
the fact that utilisation of wagon stock on
the Indian Railways compares quite
favourably with fhos, of other advanced
countries like the United States of
America and Canada.

Dr. Kunzru referred to wagon miles per
wagon day on broad gauge in 1959-60
being lower than in 1956-57. I am sure he
would appreciate that the net ton miles
per wagon day is a composite index of
three statistics, namely, wagon mile per
wagon day, average load of a wagon and
the percentage of loaded haulage to total
haulage is a better index of wagon
utilisation. Considering all these things,
there has been improvement, as has been
stated already in the House.

Dr. Kunzru also wanted to know as to
what had happened to the Ranjit Singh
Report on the conversion of metre gauge
to broad gauge. The Special Officer ruled
out the possibility of wholesale
conversion of the entire metre gauge into
broad gauge. This stands to reason; it is
obvious because roughly about 45 per
cent, of the Indian Railway system,
nearly about 15,000 miles out of 34,000
miles, are metre gauge and it would be
wellnigh impossible in the future—I say,
in the foreseeable future, I do not know
what the possibility would be in the
distant future—to convert the entire
metre gauge into broad gauge, but in the
meantime he has suggested certain

1122 R.S—8.
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things which have broadly been accepted
by the Government, de has recommended
(i) that the axle load of the metre gauge
wagon should be increased from 12 tons
to 15 tons, (ii) that the track standard
should be raised from 60 Ibs. to 70 lbs. or
75 lIbs. raiLs and (ii.) strengthening of
bridges. The Railway Board has decided
on the building of metre gauge bogie
wagons co-ordinating with tne present
policy of building bogie wagons for the
broard gauge also. These would carry
half the load of the present broad gauge
bogie wagons. Accordingly, during the
Trurd Plan, it is proposed' to procure
about 3,500 metre gauge bogie covered
wagons and a similar number of bogie
open wagons and special metre gauge oil
bogie tanl wagons with 12-ton axle loads
have also been ordered. The officer con-
cerned recommended that heavier metre
gauge trains should he hauled by double-
heading of trains or by increasing the
haulage capacity of the locomotives.
These recommendations have been
accepted. The Railway Board have
already placed orders for a number of 12-
ton axle load diesel locomotives with
larger hauling capacity of about 1,400
tons so that when two engines are used,
trains of 2,800 tons can be hauled. These
are the things that we have immediately
thought of in order to improve the
operating efficiency of the metre gauge
system.

Dr. Kunzru referred to decentralisation
and suggested that there was a conflict
between what the Financial Commissioner

wrote to him and what is found in the Neogy
Committee  Report.  There is

contradiction. What the Neogy Committee
recommended was that for the purpose of
meeting road competition, there must be de-
centralisation. That is what was suggested.

Now, the letter of the Financial
Commissioner refers to the administration
delegation for carrying the increasing

workload of day-today operation on existing
policy. There is, for instance, an existing

policy on rates. There are, broadly
speaking, uniform all-India rates but



3275 Appropriation (RIys.)
[Shri S. V. Ramaswamy.]

the Neogy Committe© discussed the
possibility that in certain conditions the
local authorities, perhaps, shouia have,
and should exercise, discretion to quote
special rates for individual customers or
in particular circumstances. This is a
different issue, a flexibility in policy and
a delegation af new and addi tional
matters, for instance, on rates. I submit,
Sir, there is no conflict between what ihe
Financial Commissioner wrote to Dr.
Kunzru what is contained in the Neogy
Committee's Report.

SHRI N. M. LINGAM: Has not lhe
Neogy Committee suggested recon-
sideration of the existing zones with a
view to achieving greater efficiency?

SHRI S. V. RAMASWAMY: That is
not the point. Pandit Kunzru was
speaking about decentralisation.

Dr. K. L. NARASIMHAM: Was not
he talking of increase of workloads in
different zones?

SHRI S. V.
coming to that.

RAMASWAMY: I am

Dr. Kunzru referred to the increasing
workload. I am reading from the Report
itself so that the position may be cleared.
The Report takes the several Railways
into consideration and says that the
workload is not heavy. The figures given
are G.1.P 105, East Indian 160, North
Eastern 125. Sir, I am quoting from the
Report itself. These Railways .

SHRIK. L. NARASIMHAM: I
ferred to the remarks made by  Dr.
Kunzru regarding workload.

re-'

SHRI S. V. RAMASWAMY: Yes. He
referred to th, high indices of workload
in the Northern, Southern and Central
Railways—about 180 and 190—and he
compared it with 125. That was not the
point mentioned in the Report. "These
Railways"—I am reading from the
Report—"except perhaps the OT. show
fairly satisfactory standards of efficiency.
On th, East
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Indian Railways the workload is however
considered to be on the high side." But
that is with reference to 160 and not with
reference to 125. That is the correction
that I woula point out with regard to the
remarks made by Dr. Kunzru.

Pandit Kunzru also  mentioned about
the speed of goods trains, the effect of
remodelling of marshalling yards and the
pooling of engines. We are studying the
problem and wa will ehortly be
submitting a note with regard to the impact
of the improvement of marshalling yards
on the movement and speed of goods
trains. As a matter of fact, there has  been
improvement effected in a number of
marshalling yards like Bezwada,
Moghalsarai and so on.  But there are
difficulties here because we do not
manufacture all that we want in our own
country. Take for instance
Moghalsarai. Lines have been laid but
for dealing with these wagons the one
essential thing is an electric re-tarder
which we had  planned. With that
retarder we could operate more wagons
per hour than with ai manual retarder.
But we have not been able to get it; that is
why we are not able yet to reap the full
benefits of the remodelling of marshalling
yard at Moghalsarai. The Bezwada
marshalling yard is in commission but
because the doubling of the track
between Gudur and Bezwada is not
complete we are not yet able to reap the
full benefits of the remodelling of the mar-
shalling yard there. These ar, the
snags; these are the difficulties which are
constantly under review and study.

Pandit Kunzru also mentioned about
the outstanding wagon registrations. Th,
basic fact about the Indian Railways is
that there are about six months of. busy
season and six months of slack season.
During the busy season the figure goes
up and during the slack season the figure
comes down. It must also be noted that
during the busy season a good proportion
of this registration is  bogus.
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The moment they think there is shortage of
wagons or that the price of something is going
to rise somewhere else, they go on registering
and if prices fall at some places the registra-
tions are cancelled and the position becomes
easy. It is all a play of supply and demand. If
the demand is more than the supply, all these
malpractices come up, bogus registrations and
other things. So it is difficult to find out what
the real requirement is and what the real
outstandings are, and how far these
outstanding regis-trat'ons indicate the real
needs of the merchants. All these will have to
be taken into consideration.

Now, hon. Members dealt with the question
of catering. They were somewhat bitter; we
shall note all these things. But I would like to
submit that by and large the departmental
catering has been appreciated. There may be
deficiencies here and there. My hon. colleague
has been going round and I have also been
going round. W, hav, been checking up on
these establishments. Wherever we go, we get
down at different stations and pay
unscheduled visits. We go and check up and
see how things are. I do not say that we
always go incognito because if we go on tour
the officers know it but still w, do make
surprise visits; we get down at a station and go
and se, the restaurant there and se, what is
happening. I fee] that by and large the depart-
mental catering has done well. Take for
instance stations like Mathura, Agra, Jhansi
where there is departmental catering. They are
doing very well. I am sorry that my hon.
friend, Mr. Jasnat Roy Kapoor, has been put to
inconvenience to such an extent that he urges
that we should go back on the programme.

SHR1 FARTDUL HAQ ANSARI (Uttar
Pradesh): Not at all.

SHRI S. V. RAMASWAMY: That is what
he has been stating. In the face of conflicting
views, what is it that we can do? All that we
can do is to try to improve the catering.
We are
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thankful to the hon. Members for their er
ticism. We shall note them; we shall note the
deficiencies. We are taking every possible
step. Hon. Members also can go and inspect.
Members of the N.R.U.C.C. ar, authorised to
go and inspect them. Then there are the
catering committees In which there are lady
members who can also inspect these things.

DRr. A. SUBBA RAO: In Calicut you com,
and see the difference between departmental
catering and private catering.

SHRI S. V. RAMASWAMY: Must be
fishy, is it?

Dr. A. SUBBA RAO: The vegetarian
catering there I' think is Drivate. You can see
the difference there.

SHRI S. V. RAMASWAMY: Mr. Sri Rama
Reddy and Mr. Dawood Ali Mirza were
talking about electrification. Sir, electrification
is a complicated affair. In the Third Five Year
Plan the allotment is only Rs. 78 crores for
electrification. The point is why there is delay
in the electrification of the line between
Tambaram and Villipuram. The basic question
is about voltage; whether it should be D.C or
A.C. had to be decided. Nothing wou'd have
been more easy than to decide upon D.C.
because we know D.C. but then in a
developing economy we have got to think
ahead and take a progressive step and not an
casygoing step. What are the technical
developments taking place in other countries?
We have to consider all these things. Having
decided to have A.C. in the South Eastern and
the Eastern Railways, could we go in for D.C.
in the Southern Railway? So, the whole
question had to be gone into thoroughly and it
had to be decided. We have taken the decision
that so far as the Southern Railway is
concerned, it should be A.C. Now, the next
question arises, if A.C. is decided upon, what
about the locos. What about the EM.Us.? If
you want E.M.Us. you have to import them.
Import needs
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foreign exchange. And can you get them
immediately? These are not ready-made
articles like 3hoes in a Bata shop. They have
got to b, done according to specifications.
Specifications have got to be drawn up and
orders have got to be placed on them. If you
place an order tomorrow, you cannot get these
locos in less than two years. Now, We have
placed orders on the Chittaranjan
Locomotives Works for manufacturing the
mechanical portion of the electric locos. As
regards the electrical portion of the electric
locos, we have placed an order on the Heavy
Electricals L'mited, Bhopal, so that We can
produce the electric locomotives in our own
country. That is the aim. If there is any delay,
the main reason is due to this. A”o, there is
another point about laying the underground
cables, too, by the Posts and Telegraphs
Department, in order that they do not put on
the overhead wires. That will have to be done
by the sister-Ministry. There will be some
delay there also.

Dr. Subba Rao was saying that there was
no line in Kerala. I think there are other States
which have not had anv lines so far either in
the First, Second or the Third Plan. The
Quilon-Ernakulam line has been given to
Kerala and that is about IOO miles. None
would be more happy than myself if more
lines are given to different States. It all
depends on the Planning Commission.

DRr. A. SUBBA RAO: I said the Southern
Railway in general. What is the total
appropriation? Out of Rs. 61 crores, you have
allotted only Rs. 80 lakhs.

SHRI S. V. RAMASWAMY: In the First
and Second Plans, out of 700 miles of new
lines, for development purposes about 220
miles go to the South, taking South as the
south of the Vindhyas. Now, ‘t comes to about
30 per cent.

Dr. Subba Rao was also very vehement
about blanking off of  alarm-
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chains. When there is uttar lawlessness and
chain pulling is a common behaviour of
travellers, what is it that can be done, if we
are to maintain the punctuality of trains and if
we are to avoid inconvenience to long dis-
tance passengers? What other alternative is
there except to teach the people that this is a
thing that cannot be done? Kindly tell us. We
have been repeatedly saying that chain pulling
is very bad in particular areas. We have been
taking all poss’ble steps. We have notified that
such and such trains will be blanked off. It is
not as if there is no notification at all. The
people have been duly warned that because
the'-e fa excessive chain-pulling in this
particular area, these trains will be blanked
off. But kindly remember that the blanking off
is not complete, is not throughout the entire
train. There is communication between the
engine driver and the guard. Also, please
remember that the 'adies' compartments are
not blanked off. (Time bell rings.) That is
because ladies behave in , more honourable
manner than men.

DRr. B. GOPALA REDDI: Hereafter they
will enter their compartments.

SHRI S. V. RAMASWAMY: They Vv/ill be
pushed out There are some other points, but
since you have rung the bell, I think it is all I
have to say.

THE VICE-CHAIRMAN (SHRI ROHIT M.
DAVE) : The question is:

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
service of the financial year 1961-62 for
the purpose” of Railways, a, passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI ROHIT M.
DAVE) : We shall now take up the clause by
clause considera'ion of the Bill. There ar, no
amendments.

Clauses 2 and 3 and the Schedule were
added to the Bill.



3281  Orissa Approprcition

Clause 1, the Enacting Formula and th,
Title were added to the Bill.

SHRIS. V. RAMASWAMY:; Sr, I move:
"That the Bill be returned."

Wi'h your kind permission, I might also
make a mention here of the question of
seniority of Assistants in the Board's office,
which formed th, subject-matter of a few
questions asked by some hon. Members, As
the House is aware, a decision on this compli-
cated question has already been taken and a
copy of the relevant orders was placed on the
Table of the House, in reply to a question put
by Shri Nawab Singh Chauhan on 15th
December 1960. Seniority lists of Assistants
have since been drawn up in terms of this
decision. A reference has also been made to
the U.P.S.C, for their approval to the initial
constitution of the grade of Assis'ants, a”
required under the provision of the Railway
Board Secretariat Service Reorganisation
Scheme. Further necessary action in regard to
confirmation, etc., of the eligible staff will be
taken when the approval of the U.P.S.C, has
been received.

Th, question was proposed.
Dr. A. SUBBA RAO: Only one question,
Sir_ Is there any proposal to upgrade the

Assistant Surgeons enlisted in the Railway
Service to gazetted officers' posts?

SHri S. V. RAMASWAMY: We are
considering that matter.

THE VICE-CHAIRMAN (SHRI ROHIT M.
DAVE): The question is:
"That the Bill be returned." The
motion was adopted.

THE ORISSA APPROPRIATION BILL,
1961

THe MINISTER op REVENUE AND
CIVIL EXPENDITURE (Dr. B. GOFALA
REDDI): Sir, I beg to move:

"That the Bill to authorise payment and
appropriation of certain
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further sums from and out of the
Consolidated Fund of the State of Orissa
for the services of the financial year 1960-
61, as passed by the Lok Sabha, be taken
into consideration."

The House has had an opportunity to
discuss the circumstances which led to the
issue of the Proclamation by the Presided on
the 25th February, 1961, under article 356 of
the Constitution. The powers of the Orissa
State Legislative Assembly are, by virtue of
this Proclamation, now exercisable by or
under the authority of the Parliament. It is,
therefore, necessary to approach the
Parliamen’ for obtaining Supplementary
Grants and pass the connected Appropriation
Bill to cover the additional requirements of
the State in tme current financial year.
Accordingly ths Supplementary Demands
and Appropriations of the Orissa State were
presented to both the Houses of Parliament
on the 6th March, 1961.

[MR. DEPUTY CHAIRMAN in the Chair.]

Prior to the issue of the Proclamation, the
Governor of Orissa had issued an Ordnance
authorising the appropriation out of the
Conso'i-dated Fund of Orissa, the amounts
covered by these Supplementary Demands.
The Government of India, however, were
advised that before sach, an Ordinance could
be issued, it was necessary to get the Grants
voted by the Legislature. Accordingly, the
President was pleased to revoke the said
Ordinance on the 10th March, 1961.

The present Bi'l arises out of the
Supplementary Demands of Rs. 387 lakhs
voted by the Lok Sabha on the 9th March,
1931, and the expenditure of Rs. 53 lakhs
charged on the Consolidated Fund of the
S*ate of Orissa. The Supplementary
Demands Statement presented to the House
gives the explanations as prepared by the
State Government in support of these pro-
posals. It is not necessary for me, therefore, to
go into these details except to make a brief
mention of the important items.



